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TRAL ADMINISTRATIVE TRIBUNAL
ERNAKULAM BENCH

269,277,281,299, 300, 301, 302, 303, 319, 325,

348,350,351, 352,353, 354, 355, 356, 357, 358,

359,362, 363, 364, 366, 368, 369, 370, 371,372,

373, 380, 381, 384, 386, 388, 390, 392, 393, 394,

395,400, 404, 406, 413, 423, 444, 453, 488, 492,

499, 507, 509, 510, 557, 566, 567, 580, 582 601,

634, 635,791 ,822,880,898,904,905,939,942,
1952, 1100, 1202, 1225 0f 2013

Thursday, this the 6" day of March, 2014

CORAM: 4 »
Hon'ble Mr.Justice A.K.Basheer, Judicial Member
Hon'ble Mr.K.George Joseph, Administrative Member
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0OA 29/2013

C.H. Mohammed Yasin

S/o Kidavu Koya,

Chamayath House, Kiltan Island,

Union Territory of [Lakshadweep-682 558

~ T.P.Latheef

S/o Atteka
Thiruvathapura, Kiltan Island,

Union Territory of Lakshadweep-682 558

(ByQAdvocalc: Mr.Shabu Sreedharan)

Versus

Union Territory of L.akshadweep represented by
the Administrator, Kavarathi Island-682 555

The Director of Panchayath
Union Territory of Lakshadweep

Kavarathi Island-682 555

G \Chairperson

ge (Dweep) Panchayath

OA 29, 67,87, 113, 126, 137, 181, 212, 266, 268,

326, 327,328,329,331, 333, 344, 345, 346, 347,

Applicants

I§lt n Island, Union Territory of Lakshadweep- 682 558 -
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4. The Executive Officer "
: Vlllage (Dweep) Panchayath ' .
| Knltan Islland Union Temtory of Lakshadweep- 6‘82 558

5. ~'The_,I. rmupal
Govérnment, ngOl Secondary School
‘Klltan Island - ‘
Umdn I‘emtory of LLakshadweep-682 558. Respondents™

(By Advocate: (Mr.S.Radhakrishnan (R1,2 & 5)
" (Mr.R.Ramdas (R3)

2. OA 6772013

l. Seedikoya.M.
S/o Abbosala Koya
Malayattiyoda, Kiltan Island
- Uhidh‘T:erritory of Lakshadweep-682 558.

Maxsha T

,S/o Kldavu Komalam

Thenakkal House, Kiltan Island

Umon Terr 1tory of Lakshadweep 682 558.

o

3. Abdulla'A.P.
S/o Khalid
Alimapura, Kiltan Island
Union Territory of Lakshadweep-682 558.

S/o Muthukoya
Chamayath House, Kiltan Island
Umon Temtory ofI akshadweep 682 558.

6. Rafeek Khan H M
S/o /\bdul Rehman
/\lean Ilouse Kiltan Island
nion lemtory of LLakshadweep-682 558. - Applicants

;habu Sreedharan)

Versus
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3.
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1.

Umon Ten 1tory of Lakshadweep represented by
the A mlm_strator Kavarathi Island-682 555

Qtor of Panchayath
Umo Territory of Lakshadweep
Kavarath1 sland 682 555

The Chalrperson
Vlllage (Dweep) Panchayath
Klltan Island Union Territory of Lakshadweep-682 558

T he Lxecutwe Officer
Village (Dweep) Panchayath
Kiltan Island

Umon Temtmy of L akshadweep 682 558 Respondents

(By Advocate _ (Mr.S.Radhakrlshnan (Rl,2 & 4)

0A _87/2'0‘1 3"

/—\i:b,d:‘ul* SalamP.P., age 43

S/}dZS‘a,idmuhammed

Puthiyapura, Kiltan Island
" Lakshadweep. '

Applicants

(By Ad - rPfatap Abraham Varghese)

Versus
Thre Azdi“mm”st‘l ator

Umon Territory of Lakshadweep
Kavaxathl 682 555

al Officer
-.Enwronmem Warden

Respondents



(By Advocate "(Ml S.Radhakrishnan (R1,2 & 3)

4.

I
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(Mr R.Ramdas — R4)

OA 113/2013

Muthukoya T. P
Sto Kidave Haji

' Thnuva’thapwa Kiltan, Lakshadweep.

Sallh P
S/o Ibrahlm Haji
Pandala Klltan LLakshadweep.

Yacoob P. K
S/o Subair.A.

Punndkkad Kiltan, Lakshadweep

A li'Mohammed

S/o-/—\ttaka Aliyar, Kiltan, Lakshadweep.

Kunhlkoya AP
S/o Sayed Muhammed P.K.
Arak kalapura Kiltan, Ldkshadweep

ave T P
nglltan Lakshadweep

Munavval o
S/o Shalk KK Palhyachetta Kiltan, Lakshadweep.

Sathal C II
S/o Mohammed P.

| Chadlpula Klgl,tan Lékshadweep

I I
gnhl Hajl Pallithithiyoda,
tan Lakshadweep - Applicants

Versus
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‘ Thé Administrator

Umon Territory ofLakshadweep
Kavaxalhl 682 555

The thupexson
Vlllage (Dweep) Panchayath
Klltan 682 558

"I he Employment Officer
Kavaxatbl_ La__k_shadweep 682 555

Director o'fPé:nchayath |
Department of Panchayath
Kavarathi - 682 555

The Executive Officer ,
Village (Dweep) Panchayat, Kiltan — 682 558

Héfticultwal Assistant
Vlllage (Dweep) Panchayat, Kiltan-682 558

MI S Radhaknshnan R1,3, 4&5)

AN

Asadulla K C

S/o Yousuff
Kanmcheua Kiltan Island
UI of Lakshdadwcep 682 558

Kunhll M .
S/lo Ambukoya = -
. »:Kiltan Island.

{weep-682 558

Komalam Knltan Island
U T fLakshdadwcep 682 558

Salecm P P

S/o Hamsa |

Puthenpula Kiltan Island

UT ofLakshdadwcep 682 558

‘ I:{iltan Island
hdadweep-682 558

Réspondents :



6. Ql\unhl K P

7. Abdul Kasun ;--.:V.
S/o Muneer -
Penlamvell Klltan [sland _
uT o.f,l a_kshdadweep -682 558. - Applicants

(By Advocate: Mr.Sbébu Sreedharan)
Versus

b Umon Territory of Lakshadweep represented by
lhe Admnmstxaton Kavarathi [sland-682 555

2. The Dneclm of Panchayath
°Umon Femtmy of Lakshadweep
Kavaxatm Island-682 555

3. he (,halrpel son
Vlllagc (Dweep) Panchayath
Kl]lan lsland Union Territory of Lakshadweep-682 558

4, "l‘h'c”}”'xccutive Officer
VlllagL (chcp) Panchayath
Klllan '-lsland Umon Territory of Lakshadweep 682 558

vnonmcm Walden
Dépattment. of:Environment and Forest
7onal,l:Ofﬁrce Kiltan Island
Umon Iemtmy of Lakshadweep-682 558. Respondents

-~

(By chvpgate_ (Mx S.Radhakrishnan (R1,2,4 & 5)
6 .0A 13"7/2013-
l. Jalaludheen K K.

S/o Shaik- Poovalap
Poovalap ) IouSe Klllan Island,




3.

s&, Kiltan Island,
kshadweep -682 558.
Amé‘_‘era‘l.xA.P. :

S/0 Syed Mohammed
Arakalapura House, Kiltan Island,
UT of Lakshadweep-682 558.

Ismail T

S/o Yusuf

Tholiyoda House, Kiltan Island,
uT of'-Lakshadweep—682 558.

@yed Mohammed Koya K.P.
S/o Mohammed
Kanjipura House, Kiltan Island,

UT of Laks 1adweep 682 558. .

Kasimkoya C.H.

S/o Muthukoya

Ammipura House, Kiltan Island,

UT of Lakshadweep-682 558. : Applicants

Versus

rnory of Lakshadweep represemed by
mi _1st1ator Kavarathi Island-682 555

lhe Dnectox of Panchayath _
Umon Temtoxy of Lakshadweep
Kava1ath1 Island 682 555

lhe C v, ‘»ilperson

R

Vl lage( y\(eep) Panchayath

» he Asmstant'kzngmeer

‘cmcal Sub Division

-31 emtory of L akshddweep 682 558. Respondents



! Sadakathulla;A ‘age 38
~ S/0-Kunhi, Ahammed
. AJnad House Klltan Island
I akshadweep

f_ :llla P T age 26
'S/o Kunhl
Palllthlthlyoda House Kiltan Island
L akshadweep _ : - Applicants

(By Ad’voCate:'Ms.vDéjsy I. Da'n'iél)
Versus
]. The Admmlsn ator

. Umon 16111[01)/ of Lakshadweep
_Kd\/dldlhl 682 555,

2. ”lhe Chanperson
. f,\/)'llag," D’weep) Panchayath

L2

Departmentsof Panchayath '
I\avaxathl 682 558 Respondents

(By Advocate M1 S Radhaknshnan (R1 & 3)

8. OA.iNov2l=2/2~0-l;3

P P. }lavvabl W/o Abdul Salam
L aboulex Agncultuxal Deparlment

Applicant

k) @,Dn@ctm of Agn iculture
U’T{D‘ﬂ Territory: of Lakshadweep
@ WaSardtii Tsland = 682 555.
A% N ° . ,\_# RS Lo
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‘Z. Thé-‘/‘\'_dmihi_s'l"}'at'or»
Union Térritory of Lakshadweep ‘
Kavaratti Island ~ 682 555. Respondents

(By Advocathx S}é;;;’i{_éﬁdhakrishnan)

I Sab;rAh“K |
Kur 1yath1yoda House
Kiltan Island. "

.C.P. Firoz .
, Chemmanam Palli House -
' _ Kalpeni Island.

[N

3. K.P. Cheriyakoya
 Karuppathapura House,
Kalpem Island
4, MC Gaffel‘f [;'E
Pal<l<1pu1af-H0use
Ka pem Island

S. Habsa A
Allkome House
Kl]tan Island

6. /\ P Naseema
Aynapura House
I in Applicants

ofL kshadweep, Kavarathi — 682 555.
2. I‘he Duector (Selv1ces)

/\dmlmsti a’uon of the Union Temtory

ofLakshadweep (Secretarlat)

Respondents




R
~ ' e 10 -
(By Advocate Mr. S, Radhaknshnan)

10. ()A No. 268/2013

° U n]OI’li*ICI'_I.JtOI'y Lakshadweep

2. B M Mansoor
S/o. Late A.C: Mohammed Jalaluddin
Bharkath Manzil
Agbau Istand, Union Territory
Lakshadweep.

(By /—\c‘iyocale:'Mr. Grashious Kuriakose)

Versus

1. Zlhe A ,mlmstxator
.' Femtoxy of Lakshadweep,
Kavalalhl — 682 555.

2. 1 hc Duectox ofPanchayath
Depanmcm of. Panchayath
Kayalgm —:6‘82 4555

3. | 01_ of{ ;-ence and Technology

4, 'Dnectm (La,bour & Employmenl)

Kavalathl

S. Speual Officer:

Vlllage (Dweep Panchayat Agatti) — 682 558,

(By /\dvocate M. S Radhakrlshnan)

1. ()A 269/2013

Ahamigd B? e

‘k tan Island,

hious Kuriakose)

Applicants

Respondents

Applicant



ﬁ‘?’he:vqiairpé}?éon |

2.
. Village (Dweep) Panchayath
~Kiltan-682 558
3. TheE mployment Officer

. Kavarathi, Lakshadweep-682 555.

4, Dilr'c:ctc)r of Pénéhayath'
o . Department of Panchayath
Kavarathi '—'68-2 555 '

5. 'I he Executlve Ofﬂce1
Vlllage (Dweep) Panchayath
<1ltan 682 558_

6. Homcultunal Assistant
Vl]lage (Dweep) Panchayat,
K:l_!lar:l 682 _558_ : Respondents

(By AdVocale: - (Mr.S.Radhakrishnan (R1,3 & 6)

L akshadw _ep ' Applicant
- (By Advocate MI Grashlous Kuriakose, Sr)

Versus
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E
; 4.
Respondents
(By Adv dhakrishnan - R1-3)
13.
I 18+ P '
Slo Sayld V. K
Val]omkadlyodu
Kiltan Island; Lakshadweep
2. Sayed Badusha Muhideen S.V.
Shahar Ban Vilas House :
Chetlat Applicants
(By Advocale Mr. Grashlous Kurlakose Sr & Ms.Daisy I Daniel)

Versus

Admlmstxatox
U. ofl akshadwcep, Kavarathi-682 555.

2. Dlreclm
Smence & Technology
Chet]at 687 556

3. Dnector of Panchayath
Ruxal Development Department of Panchayath

3 Addl“ Sub Dm'smnal Officer
Chctlat 682 556

Jumor Scnenuﬂc Officer
Chctlat 682 556.

o

7. Apcounls Ofﬁc;er

Se 'ctdrxal"l \ rathi-682 555. Respondents




l.

-vKalpc.m Iéland

/\ 1 Ahadabl :
Athanam Thottam House
Kalpem Island .

P.P. Sulalkha
Puthlya Pandaxam House

Kalpem Island

' C P I\oouehan

Chemmanam Palll House
Ka]pem Island

A ( Beeb1 '
Axakkalar House

’Kalpem Island

.M P Mohammed
MUHIpUId House

a ifon of the Union Territory

éfLakshadweep, Kavarathi — 682 555.

Fhe Dnector. (Semces)
Admlnlstlatlonofthe Umon l'emtory

y its Director.

| jj:'-. |S Radhakrishnan)

Applicants

Respondents



15.

1.

Py,

OA 300/2013

B.Koya, age 42,
S/o0 Bammad, Bilutheth House
Andrott [sland.

B.Ahammed, age 43
S/o Mohammed, Bakakada IIouse
Andrott Island.

K.K.Mohammed Basheer, age 49
S/o Nalla Koya, Karakunnel House,
Andrott Island.

P.P.lHassan, age 41,
S/o Sayeed Bukari M.P. Pandathpura House,
Andrott [sland.

M.P.Pookunhi, age 50
S/o Khader, Matharapura House,
Andrott Island.

M.Bampathi, age 50,

S/o Asainar, Kakkett House,

Andrott Island.

C.Mohammed Kasim, age 44, .
S/o Koya Kidave, Chettathada House,
Andrott Island.

K.P.Mohammed Yaseen, age 33,
S/o Nallakoya, Kattupra House,
Andrott Island.

T.P.Shamsuddeen, age 30,
S/o0 Kunhi Koya, Thattampokkada House,
Andrott Island.

B.Mullakoya, age 43
S/o Kidave, Bithnatt House, Kavaratti Island.

.P.P.I*‘athimath, age 41,
D/o Kunhiseethi, Palath Puthiyapura House,

;:Andrott Island.
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21.

22.

23.
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A.Mohammed Mustafa, age 32,
S/o Kidave, Aliyathara House,
« Andrott Island. :

L.Khadeejomabi, age 47,
D/o Buhari, Lavanakkal House,
Andrott Island.

C.Pookoya, age 42,
S/0 Sayeed Mohammed, C Kunnashada House
Andrott Island.

K.Subaida, age 39 years
D/o Kidave, Kunnashada,
Andrott Island,

A.Kunhi Seethi, age 51,
S/o Ukkas, Aliyathara,
Andrott Island.

« T.B.Mohammed Hussain, age 37,
S/o Kosamma C.P., Thacherry Biyyada,
Andrott Island.

P.N.Hakeem, age 48,
S/o Siddique, Pudiya Nalam,
Andrott Island.

K:K.Kunhibi, age 52,
S/o Yousaf, Komalam Kattu,
Andrott Island.

K.K.N.Khadeejommabi, age 39,
S/o Sayeed Mohammed Koya T.P.
Kolikkat Neduvilakam, Andrott Island.

Mohammed Murshid, age 36,
S/o Koyamma K.P., Moosathada,
. Andrott Island.

1(.C.jMohammed Hussain, age 39,
S/0 Sayeed Ismail, Kannichetta,
Andxott [sland.

-'P,-v- 2«4\ 9, T%:I%Hamza age 34,
, \ﬁi@)y\akldavel\/l P., Pandathpura

A%lféh*olt Island.

3



25.

26.

27.

28.

29.

30.

33.

34.

. \‘ “l,;»‘.. r % ":-‘.’r‘- 4 £ ‘;‘,

M.P.Khaleel, age.'37, _
S/o Assainar, Matharapura House,
Andrott Island. .

P.P. Hassan age 41,
S/o0 Abdul Khader K Per umpally House,
Andrott Island.

P.M.Thajunnissabi, age 39,

D/o Majeed, Puthiya Manzil,
Andrott Island.

L.Pathummabi, age 37, -

D/o Yousaf T., Lavanakkal House, -
Andrott Island. :

H.K.Hussain, age 35,
S/o Pookunhi, Halookakkada House,
Andrott Island.

M.P.Mohammed Rafeek, age 31,
S/o-Koyamma, Kunnamkalam House
And;ou Island. :

K.Mohammed Fasal, age 32,
S/o Kunhi Seethi Koya,
Kadiyammada House, Andrott Island.

K. Mdhamnwd Baéheex age 34,
< S/o Aboosala UK. I(unthathalam House,
Andrott Island

K. K Mohammed Far ook, age 27,
S/o Kunhi Seethikoya, Kerakkadamali House '
Andrott Island.

A;Ras heed 1 Khan, age 39,
Sdyeed Ismail, Aliyathara House,
lsland :

, dul Salam,.age 33,
S/o Mulhukoya Kannathimmada House,

v " Andlotl [sland.
s ‘\“J q"”%

/“(\ /36’ S K‘k s Anwar Hussain,age 31

EQ AP, ;_[@;K ya V., Kerakkada House,

UD i

/.’j"’/
N i




38.

39,

40.

41.

44.

45.

46.

47.

——
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P.Mohammed Rafee, age 25,
S/o Mullakoya, Pachanal House,
Andrott Island.

T.M.Mohammed Aliyul Akbar, age 32,
S/o Basheer, Kakachiyapura House,

Andrott Island.

Basheer Karakunnel, age 41,

S/o Sayeed Mohammed A. C , Karakunnel House

Andrott Island.

‘Ubaidulla, age 29,
S/o Seethi, Bappathiyada House,
Andrott Island.

°P.P.Mohammed Farook, age 37,

S/0 Pookunhi‘Koya, Thekila Illam
Andrott Island.

M.M.Sayeed Hussain, age 27,
S/o Sayeed Koya, Moosankakkada House,
Andrott Island.

M. C llammedathbl age 37,
D/o-Yousaf, Mylacheua House,
Andrott Island.

Doulathabi, age 33,
D/o Kidave, Lavanakkal House,
Andrott Island.

(Juhal Madeena Beegum, age 37,
D/o'Mohammed B, Aliyathara House,
eAngp qu Island.

661<Unhi Koy‘a’ age 36
,coob Kolikkatt House,
Andlou Island.

K;Der_-_yesh Mohammed, age 36,

S/o Sayeed Mohammed, Kachashada House,
- Andrott Island.

Versus

Applicants



has

The =Administrator
Union Territory of Lakshadweep -
Kavarathi -682 555

Director of Education

Directorate of Education

Administration of the Union Territory of
Lakshadweep, Kavarathi.

Director of Panchayats
Department of Panchayats
Administration of the Union Territory

“of Lakshadweep, Kavarathi-682555

Village (Dweep) Panchayat
Androth Island represented by its
Executive Officer.

Faisal Ameen
S7o Pookoya N
Achammada House, Androth.

1\'/1,oh‘a,‘1imned Shamsheer M.K.
S/o Bdthesha U.P.
Mayamkkada House, Androth.

‘ I\./Ioh:ammed Asker

S/o Seethi
Aliyathara House, Androth.

. Noushakhan M.K.

S/obued Koya
Méyamkakkada House, Androth -

hmed Kasim P.P.

' S/o dave, Palathupra House, Androth

10.  Abduj Akbar

1.

S/o Subair
Pahda’th Puthiya Pura House, Androth

M-ujc%:eb Rahman
S/o Tbrahim

.-~ Aliyathara House, Androth

$im Koya
hathi House, Androth



13.

14.

15.

18.

19.

19

Mohammed Hassan
S/o Kunhl Koya
Ayenamada House, Androth

Mohammed Abdusalam T
S/o Abusala

_ Thecherl House, Androth

'Mu-h'ammed Rafi

S/o Nalla Koya K.
Poodamkakkada House, Androth

Muhamined Kassim

S/o Koya
: Shalkkmte Veedu House, Androth

P.P.Koyamma
S/o P.K . Kidave
Palathupula House, Androth

Muhammed Khaleel
S/o Abdulla
Allyathala House, Androth

Muhammed Basheer C.P.
S/o Abdul Khader

Cherikkal Puthiyapura House,
Androth.

Ml‘.S.Radhakriéhnan - R1-4)

(Ms.Rekha Vasudevan (R5-19)

Respondents
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16.
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()A.'3'01/201-33 3

Attakoya T. V age 44
S/oEKoya Thankgal T,

' S/o Koya Kldave Alxyathara House,

/\ndloth Island

I\/Iohammed age 54
S/o Shaban, Bir lyammada House
/\ndfroth.lsland . ‘

Yousaf, age 60
S/o Ahammed Kandalath House,
Andloth Island

1ag
b/o Nalla Koya Kunnashada House

>

| /\ndloth Island

10.

Wﬁl\
AZE

'~ r\.\ Y HS T
o 'L

s

e
Y
"~ .,.l-»\:?:ﬂ_/:.

P Lt

Mohammed Basheel age 37

%/o I(oyamma l:;I\/Iayampokada House,
/\ndroth Island“

Noufal ag,e 43
Sto. Koyamlna "Koya Thacheri House
/\ndlptt_h 1sl:




s,
 16.'
17.
18 |

19.

22.

by ‘;\3”7'

M HE\‘\C"%\ i
*?erﬂ’é .

S/d Kunmse.edhl Palathupura House
Andxoth Island ' -

Farook .age 49

@/o‘Koyamma Pochalam House

¥

b

yeed Moh:amlned Ncclathupura House

gned,v,K.uhhali Housé, :




25.
26.
27.
28.
29.

30.

33,
34,

35, %

Indcen age60 e
S/o Ahamm ' Kandalath House,
Andloth Island,.. o :

Mohammed Saleem age 42
Slo Sayeed Mohammed Kunnashada House,
Andxoth Igland '

(Jafom age 41 .
S/o T hangju Koya Pentamveli House
Andxoth Island o

Sldeeeque,! age 43
S/o Kidave, Modiyothada House,
Androth Island.

Shaﬁavas‘,'"égé 33
S/o Kunhi Koya, Pochalam House,
Andnoth lsland

‘x .

Pookunhl age SOn

Il]yas ag,e 36
S/o.Hamza Koya Aliyathara House,

' /\ncloth Island

Mohammed Basheer age 39
N ohammed Aliyathara House,



37,
38._‘
39,
40.
41,

42,

43.

i Andloh K Island..
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: Mohammcd Saleem age 33

S/o- Koyamma Kanmpula House
/\ndloth Island

Shamsuddeen age 33
S/o /\bdul Kadel Behchetta House,

' .Andloth Island

Kunhxscethl age 47 g
S/o Aboo Sala, Lavanakl{al House,

| | /\ndlolh Island

. Yacoob age 45

Slo Sainddeen, Kunnashada House,
/\ndloih Island

Abdul Jabbar, age 38

S/o Sayeed Mohammed, Kannichetta House,

Androtrh,ISIand.' '

| Iamal agc 41

S/o bayeed Bukan Bldumkattu Bllutheth House,

ukarl Thachen Blyyada

gajma Bccgum age 29

. Dlo: \Ial]akoya Lavanakkal House
‘Andloth lsland

Shahanas Bleegum age 28

Iqba& age 42
ousaf~

hdaram .House,
poth_ Isfal '

.d.

A




48.

49,

50.

S1.

53.

54.

53.

?. PR T

2

Ilassan age 39
S/o Sayced_Bukau Mathalapura House
Andloth Isl" Lo

S/o Pookoya 'Neganmada House,
/\nd101h Island

| Koya, age 36"

S/o Attakoya, Mathil House,
Androth I%land

Kamil, age 41

S/o Muthu Koya, Palathupura House,
Aiwd1;<)gl1 Island.

S/o cctln".fKo.}/a Lavanakkal House,
/\ oth ‘nd;; '

Saka1 lya age .32 .
g/o \/Iuthukoya Bllutheth House
Andxoth I%land

: Sallh age 37

S/o Kumkoya .Aynamada House,




61.

62.

60.

64.

65.

06.

67.

68.

69.

| Habeebu Rahman age 28

kada II(j)vuse

Cherlya:Koya \age 32
S/o Aboo Salah, Perumpalli House
Androth Island ‘

Mujeeb Rehman, age 37

~S/0,Sayeed Buhari, Karakunnel House

Androth Island. -

Noufel K, age 33
S/o Nattaya I(oya Cheriyadam House

» ]\oya_mnla Kalakkada House
-Andloth Island

Shamsu bhumoos age 34
S/o Chenyakoya M. Pentamwlapuxa House
Andloth Island

' ‘bd__ul Naser, age 308
ot_tlathaltu House

l\/lohamm
S/o Jaleel

ahulla, age 33
'ya,j‘Nallal House

Iblathullah agje 30
S/o Kunhlsetln Pelumpalll House

‘ /\ndloth Island

R'iy'as"agc 2'9"
S/o Shalk Ko,y_;_a P % Pentambelipura House

%—P.andathu Lavenakkan House



712.

73.

74,

75.

76.

77.

78.

79.

80.

26

Rahmat“ qge 42
@/o Pookutty \/I Mathll House
Andloth Is d... ‘

Mohammcd Hassan ._’gﬁ37
5/0 Savecd Mohammedx Achammada House
/\ndlolh I%la d:

R

Shamsudeen,ége 3.2 T
S/o Muthu: Koya K. Nella1 House
/\ndloth Island

Mohammed Naseer age 28
S/o Muhammed, Pentamvcllpwa House
/\ndloth I%land

_Raulath Beegum, age 29
S/o Thangakoya, Arathupura House
_Ahdxjoth Islén'd.

Fathahuddeen age 38
S/o Kldd\’C U K Makket House

Mohammed Mustafa age 33

S/o /\halmnadlya Jabalpura House
Andloth Island

\‘/'l'b‘hamrﬁ-f‘d: fK:ashﬂ, age 47

9/0 Kida A K, Makket House

Makkett House



| 84. Attakoya agjc 49 | }
S’o Yécoab, Aliyathara House

' /\n(hoth'lslandi':: '

85.

86. sage 34
- S/o Sayeed Mohammed Palllyett House
= Andmth I%land o

87. Bashcel age 55 ”
"lhachcn Moosathata
/\ndloth sland

88. Mohammed Falook age 33
S S/o Nallakgya, CL,T haxampalll Makket IIouse
/\ndxoth Is]and

90. Salecm age31 :
~ $/0 Seéthi,; Kalakur_mel House
/\ndloth Island

91. Mohammcd Kasnn age 33
92.

93. |

- ?"’"@4 \Sabn Khdn age 33
:»PDM w,‘,;}, :

v\v.‘c"“

i "P:od‘amkakkada House

M pEWNY
urutf



P

96.

97

98.

99.

100.

103.

105.

An IOth Island

Mohammed Musthafa age 42
T dayakkal Hou%e '
Androth l%land

Navas age 25
S/o Hussain; Thahna Manzn]
Androth Isl‘and | ‘

Shanavas agé ;3 3
9/0 Shalafudeen Mathil House
/\ndloth Islcmd

Ilassan age 33
9/0 chthl M, Lavanakal House
/\ndxoth Island

Mohammcd Bashcel age 42
Q/o You%af Nellal Housc
/\hleLh I%land

/amul Abld age 26
S/o Kldave K Palliat House
Andloth Island

Muthu Koya age 39
S/o Kunhi, Sceth] Makkctte
/\ndxoth Island

l;'

=Shat ,
S/o Koya Kld‘ave M.P., Pandathupura House

/\n( rolh sland



109.

llO.

111,

- 116.

117,

ge 27
Pandathupura House

Uba_, lla '”age 9
Slo Sathar, I(annlpura House
/\ndlolh Island L

Jalal, age 49 _ :
S/o Yousaf P, Moodampura House
/\I’llell’l Island

Kldavu age. 55
S/o Indeen'M. Blrlyammada House
Andloth Island

K]davu age 59
Slo. uab \/lckkat House

/\ndlolh Island

M’O'lj:amm.ed' Sal:ahudheen, age 26
S/o Koya T:P, Kandeth House
/\ndloth Island

I\/Ioh.,al neldehakeel age 22
Kunhiseethi, Makket House
nd _.

I\/lollamme, _Althaf age 24
@/o Jamal; I\/Iayompokkada House
/\ndloth Island

/\bdul (Jafom age 28
S/o Nallakoya T, Bappathlyoda House
/\ndloth Island.

\/Iohammcd Yathlya Khan, age 23
S/() Bash 01j: K Math]l House

nlkoya 'Iage 35
g/b Ahmcd Ponnlkam House
/\ndloth Island



120.

121,

1'22Q

123.

124

125.

126.

127.

128.

129.

130.

e g/o Koyamnﬁa;

sy WA
1\

AT g
7amul /\bld age 4

S/o /\s%amcu ‘N. P Kandalath House,
Andxoth I%land

Mohammed age SO :
S/o /\bdul Khadel IQavaI Chetta House,
Andxoth Island

Abu Nasir -
5/0 glddlqu‘e,g.KunnaHhada House
/\ndlolh lsland

Mohammcd Aboo Salih, age 37 |
S/o Musthafa Ammelam House,
/\ndloth Island

Koya age 37
S/o Sayeed Mohammed, Lavanakkal House,
/\ndloth Isldnd

Mohammed Rafeek C.P. age 38

S/on <as. Iéll;Utthh House,
/\ndnothl%lana '

\/lukbccl age'28
S/o Ma]ccd L, Perumpalli House,
/\ndloth lsland

Rashccd Khan age 33 '
S/o Kids ve: A Blyyadachetta House,

K.P Bappathlyoda House,
HdIOlh’:l Iand



| ‘ 132. Mohammcd I-iazal age 38"
| S/o Kndav_c P, Kandalath House ‘

e

134, age ST 3
= S/o Kldave Poovadakkattu House,
Andloth Island R

135, Mohammed Saleem age 31
S/o Hassan Kunni, Key1yoda House,
/\ndxoth Island

136. Koyamma agc 47
S/o Aboo Saleh Kavalchetta House,

137.

138. /\bdul A/eez Khan age 41
o S/o Mohammed Birayammada House,
/\ndxothl land

139, Shamsudvddecn age 32
140.

141.

. 142.’

: nelam House,



144.

146.

147.

148.

149.

150.

151.

152.

153.

Mohammed Iqbal age 38
S/o Nallakoya,, I,elumpally House,
Androth Island.” '

Pookunm age, 56
b/o Yousaf]]ajx Bappathlyoda House,
Andloth lsland .

Mohamlmed.Basheel age 38
S/o Kidave A., Mayampokkada House,
/\ndloth I%land |

Chc'i i')'/"akoy"a' ag'*e‘ 36
S/o Kunmkoya P, , Thacheri House,
/\ndlolh Is]and

Nasccmudhcen K S P., age 28

'S/o Abdul Khadel T Karachetta Sarommapura House,

I 1ya~.u1f‘!al;1hziar"i age 31
Slo Kunmkoya I\/l P., Chekummada House,
/\ndloth lsland

Kunhlbl ag,c 46
S/o Kaden 'v'Pel,umpalh House,

_ ‘25 :
Kbya, A’liyathara House,



159,

161.

.Mohammed KUIalShl age 25

S/o Sayeed Mohammed Karakunnel House,
/\ndloth Island :

SnaJ, age 47
S/o Kidave K K_unnumpura House,
/\nuolh s]and

Mohammcd Raﬂ age 31
S/oF lam/a <oya K Pathummapura House,

_ Andlolh Is]and

164.

] ‘,,,
= OO
~— Crr .rrt ﬂ"‘; 3

@ajeed Mohammed age 54

9/0 Kldavu Roovaciak]<attu House

Thacherl House,




- AR
168. Mohammed :_:a'fee age 42
S/o Koyammakoya Mayampokkada House,
/\ndxolh Is]and .
169. Mullakoya age 47 . |
Lava l{kal House,
170. - ,
Gidave R, A am House,
Androth Island. i
171. Mo'hammcd Késim age 46
S/o Yousaf, Bappathlyoda House,
/\ndloth Island '
172. Kadeeja, ag,c“s-l”
D/o Kidave K., Thacheri House,
Androth Island
173. Mullablf 'agc,S ' :
D/o K ?“Pa:lathupm‘a House,
174.
AIWdl()lh Iszlan(i'_i.?E
175. /\'li‘/\kbai' I\ :age 25
S/o Cher 1y’1koya Kannathimada,
/\nchothlsl d.
176.
Applicants
(By A
1. 'l hc /\dmmnsu at01

/\dmxmstxatnpn ofthe UT of Lakshadweep

: ,'.I‘_';v/{\'gxiculture
41 \\'cep, Kavarathl 682 555




(By Adf\/ocapei‘M Réahgk}i:s:hnan)

17.

/\mml lsland

OA 302/2013

Jaffer, age 35
S/o BabUJan Pannethechetta House
Armm Island '

j 'bbax P C age 36
S/o Cheriya Koya, Puxakkachetta House
/\mlm lsland

Respondents

Applicants



36

Versus

I. _T.hc Adﬁﬁhkél@tox :
.Admlmstiatlon of h'
..'Kavcuath] 682" 555

of Lakshadweep

_ _Admmlstratlon ofthe UT of Lakshadweep
Kavalalhl 682 555 .
3. Dnslx ict Panchayat

Amini represented by its
Executive:Officer.

4. - Village (D,w;ee};) Panchayat
Amini Island répresented by its
Executive Qfﬂccl'. g ' Respondents

(By Advocate:Mr.S,Radhakrishnan/M/s Sheriff Associates)

18.

[ Aboobakex P:;, age 41
S/o Kunhlkunhl Pallam House
"lia\lalathi Island

2. Musthafa B K agc 45
b/o Sayccd »Bakakada House

3.
4. - ; :
S/o Chcnydkoya K Aympma House
Kd\’dldthl Island_‘ :
5. Yacbob K P’ dgé 4]
_ Slo Kidave UP.; Kumpapepma House
]\a\/"lldlhl ]sland_; '

liyam House



10.

15.

16. .

: Kavaralhl Isién’df. :

' Moh dm m ‘:‘d I

: /\nwat A P age_.3y9
~ Stho, Muthu, . Aynepura

MLUceb Rc,ma ' B; age 30

SloT hangakoya Bnekal House
'Kavaxathl Island ST

Sajilha P.,age 32
VD/o Alr /\ldddm Poovmoda House
Kavcndthl Island

Basheel P If"

\ age 44 :
9/0 M;oh" ;v Hedi;Palhpula Puthlya lllam House

Abdul TRafeek’ K' age 44
Sto /\hmed Kammmada Kadapurathaba IIouse

v l\avaJ d[hl Island .

Salccm /\ P ag,c 34 | |
S/o Mohammed .C.P., Athampapepura House

=;s‘saih PA., age29

Kd\/dldlhl Island

Basheu Sx ag,e"f::'S o
S/o llamzal} ,:Saﬂyablyoda

Melillam



g e . [T TV S S L I

38

20. N hmany.age 38
S/o IIam7alhﬁA L., Safiyabiyoda
Kavalathl Island v

21. Mamkfan K age 30
S/o Abdulla A Kuttltapepura
Agatti lsland

22. lhdayathulla SM., age 36
Slo. Ham7alh B: K " Subalda Manzil
I\waxculu Island

23, /\nsaz ‘P_;P ' agc 3]
' b/o Chcnya Koya K P, Paklchlpula
Kavalathl Island

24. §L11i1i1'311 I(‘P a:ge 38
S/o Kldave U P., Kuttipappepura

Kavaxathl Island

25. Y’lCOOb C P ,age 40
5/0 You 3 f;l:) P ulecnakeel House

20.

27.

28. /\lldkova B age 4]
b/o /\boobdckex M I, Birekal House

29.

lubal_flﬁ(.l(., age 31
Elﬂun'namkalam House



34,

35,

36,

37.

38.

39.

-9/0 (,hm‘lya I\Oya Pf
: Kavdmthn lsland

s,)(‘

Pc'>ol<0y'a-->- P age 48
S/o BabLUan'M Puth-xyapura House
Klllan Island ' g

Ilussamah K P , age. 33
$/o Muhammed. C, Kuttlthayapura House
Kavalathl Island

Silaiman M.,':’age 37 -
S/o Hamzath M., Maidanoda House

, Kav»arathi Islai)d.

Ka]a llussam C age 37
Slo. /\hammed Khan T.P. Chungam House
[\d\/alalhl Island

ehman T K a‘gé 38
l<ad House S
<av~ara-t'hl Isiang

Mohammed Shaﬂ K P., age 32 _
S/o Sayed Poo A, Kakachlyapura House
Kavanalhi Tsland :

| Mohammed Raﬁ B.;age 33

S/o /\ttakldave T P Beeranthoda House

NI, P 'Pokaxachlyapwa House
‘“K ,';.V;arath 1:'I§'s;lﬁah




43. " Moh

44,

45.
T., Amanathakepura House

Kavarathj Islcmd

46.  Sharafudheen, ége 24

S/o,Ali-A.,; Poovinoda House

l\ﬂ\/dldlhl Island - Applicants
(By Advocate: Nhf.l(iB.Gangesh)

Versus

I
n' ofthe UT ofLakshadweep

2. 'Dcpallmcm ngriculture

UT of Lakslmd\vcep

_]\’Wdldthl 68? 355 1eplesentcd by

fll% Ducctox o
3.
4.

5. \/1lld<>e (Dwecp). Panchayat
Kav lld[hl _Is'land represented by its
‘ Respondents

(By Adf\'ilo_lc_.gu@:«,ijv\'/]ﬂl{S,f';{gdln'§]<.l'isl1nan)

fieectta House



Lo

‘ ‘S/oK ader Mamanoda House
Amm il land.,?.v-j'_ g

4, ‘P 1. Suaj age )1 |
S/o Abusaia, Putjnyalllam House
Amini [sland.

i 5 KKRazak age27 |
: - Slo Khadenkoya Kunmyatamkakkada House
Amlm I""land o

sluaf age;3,7, N
S/ Ahamed allam House
mml Isldnd o

7. K (, Moosa age 44
S/o- Attdkoya I(eelachely House
| /\mlm (Island ‘

1
\4' Ci

8. - B Kasmlkoyd age 47

0. Raheem M‘age 33
S/o.‘Abdullakoya Madam House
/\mlmlsldnd '

1. Pookunh1

Sto T .C. Yousaf Noormahal House |
‘ /\m1m ]sland | Applicants

- Versus
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o
=
o)
ey
N
s
o
-
Y]

’amhayats
: 'f_the UT of La (Shadwee

3. DlleClOI ofI“ducann L
'Ducctoxate oi B ducatlonz
/\dnumstmtlon ofthe U of Lakshadweep
Ka\/dldll’ll 682 555

4. Village (chcp) Panc 1ayat
Amini Islcmd represented by its
L,\ccutlvc OI. ficer. Respondents

(By Advocate M1 b ddhaknshnan)

20. ()‘.A’ N'o.' 3‘25/2013

l. \1()hammcd /\bdu Razak
S/o UK. I\allaKovd
/\ualadal ou%c
/\ndlon l%ldnd

[NW)

K Moosa _
ﬁmllouse

o

Bmyammada onu_sc '
/\ndIOLl %lcmd;’ ‘ ’ ' Applicants

(By /-\d.\)ofcéte M;;. KB C}eingesh)

4 _‘__\/_éﬁl‘sus
I The /\dmlmSlIleI
/\dnnmsuauon of the Union Territory
1dweep, Kavalathl 682 555.

Jxﬁnon lcmtoxy of Lakshadweep,
Kclvaxdm 687 555 ‘ ' Respondents

;o



o~

21.

(By A

_mpl escnlc‘d by, us Duﬂector

43

1S Radhakl 1shnan)
UA 320/2013
Savdd ] K ) abc 40
han ‘”:";-rinikkadu

S/o Han_ ath KP | Palllpuxa
K’Wdldlhl Island co

Abodbac’ker P.,K.'.., age 34
S/o I'athahulla, Puleenakeel
Kavarathi Island: -

Jelwaxlgéél A.P. age 32
S/o Hameed, /\lldlela
I\avcnathl lsland

Slwahan B agpc 35
S/o Kldavc,‘ Badayl

Versus

'I he /\dmmlsuatm
/\dmxmstnahon ol“lhe UT of Lakshadweep
Ka\/dlathl 687 53'5

Uhio of Lakshadweep
Kavarathi: 68 32555

Applicants

Respondents



,,,,,,,,,,

,’- &,,tg(ggm ‘ziﬁ

ey

2. OA 327/20!5;}':5

dl()()k df:C:4O

[N

K A'di?\/:al;’dlzh-l : lsl a id:;
(By Adv'ocavt;c; ‘M i‘.I({-f"Si-.:-G.emgesh)

| Versus
I The Acii11i11i§£ﬁ|‘a1lbl'

Administrat ion of the UT.of Lakshadweep
,l<:—1ven';-i1hi-_6,82 555.

2.
'/\(lmlmSll
Kavarathi

3. .EI,);g}p,él'yj}]clxa.t of lixqvironment & Forests
UnionTerritory of Lakshadweep
l(zl_\/al"atlwii682j555

4, \MllagDC ( )wecp) Pmchayat

Kavarathi Island 1eplcscmed by its
l AC_C.L.l‘ll\/C'_O‘z l._lLCl .

Ml S, ,:{adhakl 1€hnan)

L&;l\ ar atl.

2, amul lldmccd P P ,age 39
9/0 Auai K P Pokala (,hepma House,
I\d\/d‘ '

'.P;é_}lal'n House,

Applicants

Respondents



45

5. .
adam House,
(By A Gangesh)
Versus
I ThéAd]}ﬁilﬁi»ﬁtl‘éfGl‘
Administration of the UT of Lakshadweep
I(a\/eii‘atlni7682'5‘55.-‘
2. Duectox of Paribhayal‘s
Depaltment of Panchayats
Direr Vo'fale of Lducalmn
Admmxstmtlon of the Union Territory
of L. aGhddweep, Kavarathi-682 555
4. V llagc (chcp) Panchayat
Kd\/dlalhl Island 1cplesemcd by its
L,\ecutwe Of 1cex |
(ByAqt\ :4;1--“’3.;113 ‘ajhakri.shnan)

Z/"q l";“B‘ \‘\\"\\
Byt

Applicants

Respondents

Applicants



_'Admlmslra on of the UT of Lakshadweep, |
Kavarathi- 682 555 .

3.0 The (,hlef Executlve Ofﬁcer

Disfrict Panchayat Unit

Kiltan, Union Temtory _

of Lakshadweep-682 557 Respondents
(By Ad,\éd_cafe: M‘rﬁgs.r{gdlqakl-i'éhnan)

25. OA 331/2013

W011‘<.1‘ngD as casual labom er in the Department of
Smence & chhnology, Agatti, Lakshadweep

2. lydel P
Slo’ Sayced Buhall__HaJl U
Pokkathappada'( 'ouse) Agattl Island




Ny
0w >y
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Applicants

(By Ad iék()se, Sr. & Ms.Daisy 1.Daniel)
ersus
1. R IO
eep; Kavarathi-682 555.
2. AChanpelson o . s
Village (Dwecp) Panchayat Agatu -682 557
3. Chanpelson

V:llage (Dweép) Panc 1ayath Chetlat Island- 682 554.

4. . The Jumonl-,_f_Sc'iflenuﬂc Ofﬁcer

Chetlat 68 5

5. The Jumol Scxentlﬂc Ofﬁcer
' Departmem of 9c1ence & Technology
'Agam 687 557 :

6. - DH‘CC'[OI ofPanchayath
, Depaﬂment of Panchayath : - |
Kavaxathl 682 555. - . Respondents

(By Advocate M1 S Radhaknshnan for R1,4 5 & 6)

2. K".Azhal B
S 0. Sayed Buhan

: Applicants

1/!/ B3 n\\‘
LTt

Versus

~



oYY

I:éléié:ﬁad‘\weep

2 anctm ofPanc 1a) ts
U nion Territory:of lzakshadweep
=l\<1valc1m . E
3. ‘%b Dl\/lSlona] Ofﬂcel
Kiltan lsland ‘Union Ten;pOIy of Lakshadweep
Kl]ldn L
4. Director, _
Services, ... -
U'],‘, Qf lnl_g{shad:weep,,l(gﬂlal'atli. Respondents

(By /\dvocdtc Ml 9 Radhaknshnan)

27, DA 34013 '
l. Kassim A

S/()Alt&"l(dya PP ,-
_f\lly"tlhana liousc Andrott

2. Jalaluddm \J
3. Mohdmmed Ila'ssan C.E
Slo. Kunhuoya N
B dayakkal House /\ndlott
4. M ohdmmcd Ra feek C.K

5/0,‘1_\oyd K.C
Cheriy}l -Kakkanal House, Andrott

S. Mohd mmed: Kamaluddm M.K
5/0 Slnhabuddm Pookoya Thangal
/ ‘k_a:da Fouse, Andlott




ofLakshadweép, Kanvalautu ~ 682 555

2. Dnccton of Panchayats .
Department of Panchayats :
Administration of the Union Territory
ofLakshad\\/,e,ep, Kavaratti — 682 555

3. Dcpaxtmem ofblecmcnty
Union lcmloly of Lakshadweep

Kavarathl 682 555

4, 7V1llage (Dw p) Panchayat

D/ollamsa l-llachetta House Agathi

2. BceldlhummalP V
' D/o Kasml Koya P ’thdnvced House, Agatl

3.
4.
5.
s WA :liday athulla M'.'K
/g\:?,'ll"wf:,;:“‘e/o /i/boo _.E N
e 77 e N i Migkicashikal

'“'117 BENC
‘\f'ﬂtﬂ"s ’

Applicants

Respondents



I

17.

19

g/() I lcll

BO

S/o';l(ld.smi- Koya C.p
PoOvinoda I -0;’}56, Agathi

U mmel M

Kunnalhalam Ilousc Agathl

Nazer K
S/o.Kidave = -
Kunnikathiyapada House, Agathi

Shoﬁfkﬂlh&ilii M
S/o.UmmerB .

Mak'ayachédafljiouse, Agathi

S/o \/lutha]lfK
Pathada House Agathi .
/\boOBaékm N.M

S/o /\bd,ul Rahman T

S/o Mohammed Koya
Kakkada Housc ‘Agathi

/\':/.har L

SloM o.hamm;g;;d Koya T.P
Challakkad. House, Agathi

hﬁiad?Héji K



20. .

_Muhammcd Ko“ |

50

SkoKoya .~ © 0 o
Blyalhablyoda House, Agath]

Nafeesa M. K

D/o. /\bciulla l\oya K

M o()lhamkakl\ada I 10use Agathn
KO)’d P

Slo Kunhxkoya ,

Pof noda 3 10use Agathi

K'lsmlkow IG I
S/o. Abbobackcx Koya
l\dmalmdlmli/oda Puthiya Illam, Agathi

/\boobacl\m U P
S/, ._/}ll Mohdmmed

oathi

lhncliumbl ;i\-/l‘!i' -
D/o Audl\oya

am Sevlyoda llouse Agathn



(OS]
o

33.

34,

40.

Saycd Mohammed L
S/o.Kalidp
l lla llouso /\gathl _

Nascex l P
S/o. Mulhaht

'1 hekk u PuUnya Illam Agathi

U baid' U ,
‘;S/oﬁ.,l lamza U -
Ummmcrodac}ietta House, Agathi

Sycc Mohammcd K T
S/Q /\boo bdla l
K G R

Abdulla By
S0k athahuli :
Blya%hdblyoda House, Agathi

llfnalomma T P :

la House, Agathi

se, Agethi



@)

44,

45.

46.

47.

48.

49.

50.

L S e e e e s

Sho:late 4 Auakdyé ‘

Koodam House Agathl

Showkathall
S/o;Late Attakoya
Sallamyoda Hoube Agathl

NisSdm‘udhc'e’n:V K’
S/o [Hamza ¢, K (L ate)
Vadak KCCld Illam Agathl

S/o'Kasnil‘ Koya A
Chqchalakapqda Ilouse Agathl

Applicants



4,
Respondents
(By A
29. 31
. Ummer Faxjo:okiiShaﬁ
S/o.Aboosala _
Malikakal l-lQuse, Aminii
2. P. A Saycddh :
Soit iam/akoya
Puthlya Asharoda House Amini
3. Rah‘math Beegam ‘ _,
D/o Ahdméd {. Malikakal House, Amini
4, Ahamedkdyéﬁ;ﬁ o ‘
S[g)._quakidayu,. Surambi House, Amini
5. Vahyabi P (, )
D/o /\mhukoya Palhyachetta House, Amini
6. Beebl M P ‘1
7.
Kdvdlall‘l‘“i; Applicants

(By Advocatc Mr K B (Jangesh)

re
'i. . A.

- Versus
1. l he Admnmslnalon

dmm:strahon of the Union Territory
ks 'dweep, Kavarattl — 682 555

. N ;,4,'4' C)i"
\\ p :::‘~~T\{\'6 y



Respondents

D/o Kunhhlkunhl '
Pallxcham HOusc Kavarattl Island

1 N J




56
9.
Island
10. '@adlhath V M [ _
Dio. Vallya Abdi rahlxnan
Vadaldwmelac,hadam Kavarattl [sland
1.

12. Beefathummd B ,
_D/o Aboobacke1 o
Bcelamlhoda Kavalattx Island

3. Rahmath Bee'g;uﬁm PP

D/o Attal K.P.
Pochamchepuxa Kavaratti Island

Applicants

nathn Iep_,,es'emed by the L
.tox of ndusmes i . Respondents

_I ." 3 .,‘.



31.

.

2. b

' 5/0 Muthukoya : .
.Sulambl House Amm1

3. Anwar Hussam

D/o Essa . :
Kotldpura House Ammx
4. Sdﬂtha BeegL)m | -
D/o_,'Sayeed Abdulla Koya
BellHouse Amlm P

S. _Hameedathbx ,
Dio. Shaikoyd
Monakkallachetta House Amini

6. l'{ae'saihar' .
S/o Mohammed
/\llmmechella House Amini

2KC

Koul a House, Amini.
(ByAd g .B";C'}‘a'?ngesh)

: Versus
b hc Admmlstlator

Administrationof the Union Territory
01 . akshadweep, Kavaratti — 682 555

2:'»‘11 VYSTTi’
e ORI
57 pON -

Applicants



Respondents

4

9/0 Abdu] Kadar' B :
,Mohapurakkad House Andrott

2. Abdul Hassan ’ .""{ n ,
S/o. Atlakoya T
Kagthatt House Andrott

3. -Sayed Mohammed
S/o!Aboosala’ :
:_Karac_hetta Ho@u;se, Andrott

4. .Mohammed Hussam -

Slo. Mohammed
Bappathnyodé House Andrott

Applicants

Versus

Lo he’ Admlmsﬂ,ltrator '
Admtnmtratxon of the Union Territory
of Lakshadweep, Kavarattl 682 555

/ «x\ IHE Vlllage (Dweep) Deinchayat
/ < '"“\\f fﬁndrott Island represented by its
[ R Executnve Qfﬁoel 682 554 Respondents

\ - (By/ Adv¢cate Mt"S'!Radhaershnan )




33.
1.
2.
S/o.Attakoya’ i
Kunjanattichetta, Andrott
4. Yousaf
S/o Pookoya . »
Puthlya Fddxyakl<al House Amini. ' Applicants

(By Advocale': Mr K B Gangesh)

: ~Versus

Respondents




(By Adz'\ifo.'c'g}é:: Ml

4,1 DE\
TodtS)

\\_»,/

3. S
S/o. Muthukoya
~ .Pemamvellpura House Andrott
4, Mohammed ~Féisal
$/0.Siddegque. -
Makkct l-louse' Andrott Applicants

ofLakshadweep, Kavarattl - 682 555

2. Depanmcnt of Ammal Husbandry

Umon Territdr :ofLakshadweep, Kavarathi

'Vlllage (Dw ‘p)"'Panchayat
Androtl Island’ represented by its
Pxecutlvc Ofﬁcer = 682 554 Respondents

S 'édh}lkl':;i;s_hnan )

@




&l

l’hekkputmya‘\/eedu Agattl

4. K P Hom/akoya
S/o.Aboobacker

Kamalmalmlyoda Puthlya Illam House, Agatti.

5. KShowkathall .
S/o. Sydubukhan -
,‘Kondmoda Ilouse Agattl

6. B Sharafu‘dhcen"
§/o Umm:’ Ella = -
" da I—Iouse Agattl

7. V K Mohammed Mukthar .
$/0.Abdulla Koya .
Vadakk Kunnmamel House Agatti

8. Abdul Rahlmdn' ‘

: i:{Panchayat
cpxescnted by its
tficer— 682 553

Applicants

Respondents



37.

"l he Admlmstratm ,
/\dmlmstl auon ofthe Umon Territory
of L. akshadweep, Kavarathl 682 555.

The' Dnectot (Serv1ces)
/\dmlnlstlatxon of the Union Territory
ol'I akshadweCp (Secxctanat)
Kavalatll = 682 555 |

Dcpartmenl Q /\gncu Lure
wiien Ienlltory of Lakshadweep,
Kavafathl 682:555. ,;i
Replc%émed by ns Dnector

o :‘ ‘

Applicant

Respondents

Applicants



4. ‘Vlllage (Dweep) Pé‘h‘cﬁayat
“Andrott: Island’ represented by its
l*xecutlve Ofﬁcex 682 554
(By Advocate Ml S Radhaknshnan )
38. OA 356/201_3,1 )

I

I »l Iajarommabn i Do
D/o Koya deave M ;

Respondents

Applicants

’Respdndents



4. Abdul Lathecf -
S/o.Pallath Kunhl Koya
Nenempappc}da!,_House,. . Kalpeni

-y

1lkadan'a dl House: Kalpem

I
?
l
l




15,

17.

18.

19.

21.

(By AdvocateMrKBGangesh)

Ty
3

- Versus

a2, ;A g1 1culture
orr.}/. of Lak'shadweep, Kavarathi

N

S Admlmstl atlon ofthe Umon Territory
,,/ ofI akshadweep, Kavarattl

Applicants



TR

©6

.
Kolf*”‘"' y its
, Respondents
— (By A n )
40. .A:358/20
Abdul Latheef""'f- ,
Keela Villattom, Amm Island
Lakshadweep S ,'s‘i Applicant
(By Ms.Shahna Kalthxkeyan)
Versus : ,l'
I Vlllage (Dweep) Panchélyath
: .‘Amm Island: : .
:Repnesented by the Chéur Person
l m 682 552 ER
2. Secret'axy -
Department of Panchayath Kavarathi
3. :Dxrector -
[ mployment and Tlammg
Unibii Territory ofLakshadweep
Kavalalh] - gj . Respondents
Applicant

B ~ -
K»\ .<

Dy I gENCY

\ .}’T"T"\T‘a ’

\—-O’



X 42. 0&5131652"/20'13?@.3.

Rabeehathulla B.P. aged 35 years

S/0. Mohammed: Koya TN, _

Labourer, Klltan Rcmdmg at Vahyapura House,
Kiltan Island

By Adisiee 31 Mghg{pian)

Versus

1. ’T hé /\dmmlsu ator .
,,U F of Lakshadweep, .
Kavarattl 682:555,
l..lecu 1calD1v1snon, Kavarathy.

2. .Dlrector ofPanchayat
EDepaf' ment of Panchayat

Yaser Arafath M
S/o. E.: Seedfkoy

Versus

S
l ‘~ ("v,‘/;r )\(‘\’\
\\""Trv A

“‘~_..//

Respondents

Applicant

Respondents

Applicant



Respondents
44, ()A 364/2013 N
Abdul Qublsh S/o. Samul Abld P., aged 27 years,
Malikakadl, Kiltan, U.T, ofLakshadweep, working as
Casual Labourer, (L e",Stock Inspectors Trained Labour),
Animal Husbandxy lDe "'axtment U.T. of Lakshadweep,

Kavarathl L ke Applicant

2. (,halrpemon Vlllage (Dweep) Panchayat
anlt‘ 'n,—682 557

Respondents




[

(By Advocte Mr. K.B: Gangesh)
- vérsd's‘ o
The Admmlstrator

/\dmnnxstxatlpn ofthe Union Territory
ol L akshadwcep, Kavaratm 682 555.

The [)1rector 0 i_anchayals
Department of ;Panchayats

L akshadyvce Development Corporation Ltd.,
Port Control Tower Andrott — 682 554
Represented by 1ts Ofﬁcer in charge.

.Dlrectorate of Alt & Culture
Admlms‘nanon ofthe Union Territory
of L. akshadweepl Kavaratti — 682 555.

Represented b; :_rt“s Dnector

“of T'gucu],wre
the Unlon Terrltory

Applicants

Respondents




R E Y 02 . L ST R o

o
3,
4,
5.

" %Panchanal’llou

6. Khan agcd 32 years S/o Muthu,
' Pulcenakeel Ilouse Kavarattl

7. Abdulban aged 34 years S/o. Hamza Koy,

Monak,kal Ho“sei, Ammg

: i
8. :Sayed Koya aé,ed 44 years S/o. Pookoya,
Mcelachen House, Amml _ Applicants

~ (By Ad\iééatéﬁ’Sfi B

N "“l.‘ B :! Versus
I l hc /\dmlmsu ater, !
Admlmsu atiol -O‘fthe U'mon Temtory of Lakshadweep,

Kavaxattl 682 555 i

TR |
4. anlage (Dv\/eep) Panchayat Andrott Island,
Icpresented by 1ts ercutwe Officer — 682 554

3.
6.

W Respoﬁdents ‘
(By A halmshnan)

4. ‘()A 369/2013

e DTy e



2.

3.

4.

5. ChenyakOy vedn3"2 #/eaI;s S/o. Nallakoya
P’erumpally ‘se, Androlt :

6. Nooru]h’Ameen 2 ged 36 years S/o. Shaikoya,
Pandath Puthlya Pura House Andrott.

7. Ham/akoya ) ed 52 years S/o. Koya Kidave,
Lhekkarak.k. vd H@use Andrott.

Mo_ammed K n age“ 37 years, S/o. Ahammed,

aged 27 years, S/o. Kunhiseethi Koya,
drott. |



Applicants

. T he Admlmstrator ‘
Administration’ of the Umon Territory of Lakshadweep,
Kavaratti- 682 565

2. .Dnectm of Pang:hayats
Department of Panchayats,
nistra 10n oflhe Umon Territory of Lakshadweep, -

Respondents

I Abooback
Kunhibiyod;

S/o Koyamma,
Kavaratn



8.

9. v
L Applicants
(By Ad
. The Administr 10:,
Administration of the Union Territory of Lakshadweep,
K avaralti—-(ﬁ%Z ;.5?;55.
2. Dncct()n ol I’anchayats'
Depammnt of Panchayals
/\dmmlsu_atmn of the Umon Territory of Lakshadweep,
3.
Repnésentcdsby;115\[)110@101 682 555.
4. Vl“déc (Dwe ) Panchayat
Kavaratti lsljmd; represented by its
l,xq,utvlvc ()_Illgc, 682 555.
5. \/illdg,é ( )wcL 7) Panchayat
i ( scnted by its
' Respondents

. P.Naseer, dgcd35yea19, S/o Kunhikunhi,
l?a_ | l i c“h_am ;I-;-I 0 use;l_ ;K-;av;ah‘atti.




7. bdul Ra/ak': agpud 28 ars, S/o Mullakoya,
-Salablyoda lIou%c Kavaxam Applicants

(By Advocate: Sn K B (;dngcsl.) A

Versus

1. The /\dmlmslmt(ir,_”
/\dmmlstmtlox?
Union Teritory of L

\ niﬁial i'iuébandly,
of Lakshadweep, Kavaratti
dcpx cscmcd "byul'ts Dlrcctm

N
—
o
R er
(s>l
('_\_,
fony
[l
—
o
jon

3. Director of Péh’éhay‘ats ‘
Department, ()I“Panchayats
Administrationof the
Union Territory of Lakshadweep,
I\avandm '

3). lanchayat
\ prescmed by its _
Executive Offiger. .- Respondents

adhakx 1%hnan)

50. 0. /\ I\‘o 372/2()13

ldmaludhccn ‘:'S/o: /\bdulla e

Applicant

.aVél dthl 682 555.

'2.

/\dm\msu — he Umon Tertitory



75

of Lakshadweep (S-e‘ct'eta‘riaf), ~
Kavaratti — 682 555.

Department of Weights & Measurers

Union Territory of Lakshadweep,

Kavarathi — 682 555.

Represented by its Director. Respondents

(By Advocate Mr. S. Radhakrishnan)

51.

- OA 373/2013

Abdul Saleem, aged 32 years, S/o Nallakoya,
Ummerthakkada House, Andrott.

M.M. Mohammed lqbal; aged 37 years, -
S/o Migdad, Meelad Manzil, Andrott. Applicants

(By Advocate: Sri K.B. Gangesh)

I

Versus

The Administrator,
Administration of the

Union Territory of Lakshadweep,
Kavaratti.-682555

Director of Panchayats, .

'Department of Panchayats,

Administration of the
Union 'l‘er‘ritorylof Lakshadweep,
Kavaratti,-682555

Department of Scxence & Technblo gy,
Union Territory of Lakshadweep, Kavaratti
represented by its Director.-682555

Environment Warden,
Department of Environment & Forests,
Andrott-682 554.

. . Village (Dweep) Panchayat,
Androth Island represented by its
Executive Officer-682 554, - , Respondents

+ = (BY Advpcate: Sri S. Radhakrishnan)

RN
Vv
2 N # S




52, O.A No.380/2013

Nasar P. Muhammed Nasar

S/o. Nallakoya,

Puthiyath House, Androth Island ‘

Union Territory of [Lakshadweep — 682 551. . Applicant

(By Advocate Mr. E.C. Bineesh)
Versus

l. The Administrator,
Union Territory of Lakshadweep,
Kavarathi Island ~ 682 555,

2. The Director (Services) .
Administration of the Unjon Territory
of Lakshadweep (Secretariat Establishment Section),
Kavaratti Island - 682 555,

3. Director of Panchayats
Union Territory of Lakshadweep
Kavaratti Island — 682 555.

4. The Director
Agricultural Department
Union Territory of Lakshadweep
Kavaratti Island — 682 $55.

5. Plant Protection QOfficer
Office of the Plant Protection Officer
Androth, Union Territory of
Lakshadweep — 682 557. Respondents

(By Advocate Mr. 8. Radhakrishnan)
33.  OA 3812013

1. B. Saidali, S/0 late Mohammed Koya
~Palliyachetta, B-a"nda'y‘a’m House,
Agatti Island, Union Territory of Lakshadweep.

2. K. Muhammed Rafeek, aged 42 years,
-.5/0 late Muthukoya, Kattampalli Poomada,

‘;ﬂ""v'f"-'l_(ffé;:“l'k.l_(andiyoda~I’-'IJ<.‘)u‘S"e:, Agatti Island,

- Unjon“Territory of Lakshadweep.
3. K(J A ani‘jaluddin, Aged 40 years, :
- Slojlate Ummer, Mariyathoda Kandawargothi House, -

«

s Agatlti-] sland, Union Territory of Lakshadweep.



T.K. Sarommabi, Aged 36 years, D/o late Kunhikoya
Keelaillam Thekkeelapura House, Agatti Island,

Union Territory of Lakshadweep.

-(By Advocate: Sri N. Anilkumar)

! : Versus

The Administrator,

Union Territory of lLakshadweep, Kavaratti.

The Chairperson, Village (Dweep) Panchayat,
Agatti Island, Union Territory of Lakshadweep.

‘The Employment Officer, Kavaratti,
Union Territory of Lakshadweep.
‘The Director of Panchayat,
Department of Panchayat, Kavaratti,

Union Territory of Lakshadweep.

The Executive Officer/Special Officer,

Village (Dweep) Panchayat, Agatti Island ,

Union Territory of Lakshadweep.

The Deputy Collector/ASO, Agatti Island,

Union Territory of Lakshadweep.
. i
The Social Welfare Inspector,
Women & Chief Development Office,
Agatti Island,
Union Territory of Lakshadweep.

(By Advocate: Sri S. Radhakrishnan (R.1,3 to 7))

OA 384/2013

Ishaque A.C., aged 35, S/0. Junies T.,

Bus Helper, District Panchayat, Kiltan,
 Residing at Arakkala Chetta House,
Kiltan Island, UT of Lakshadweep.

Applicants

Respondents



o~ | 78

3. Noorulla §. M aged 39, S/o. Late P.S. Kunhimon,
Bus Cleaner, lmtnct Panchayat, Kiltan,
Residing at Salie Manzil, Kiltan Island,
UT of LL akshadweep _ ‘ Applicants

* (By Advocate: Sri P.V."Mohanan)

Versus
1. The Administrator,
' UT of Lakshadweep,
Kavaratti-682 555.

2. Director of Panchayat,
Department of Panchayat,
Administration of UT of Lakshadweep,
Kavaratti — 682 555.

3. Chief Executive Officer,
District Panchayat, Kavaratti — 682 555. Respondents

(By Advocate: Sri S. Radhakrishnan)
55. OA 386/2013

1. Jahathali P.P., aged 33 years, S/o. B.C. Uduman,
Puthiyapura, Amini Island, Union Territory of Lakshadweep,
Pin — 682 552.

2. A. Ismail, aged 45 years, S/o. Eassa, Andrati Yoada,
Amini Island, Union Territory of Lakshadweep, Pin — 682 552

3. Khalid Unnam, aged 40 years, S/0. Mohammed Puthumamachetta,
Amini Island, Union Territory of Lakshadweep, Pin — 682 552.

4. Moosa Peechandam, aged 38 years, S/o. Abdul Khader,
Mannathachetta, Amini Island, Union Territory of L.akshadweep,
Pin — 682 552.

5. Amanulla A.M., aged 33 years, S/o. Kunju Koorumel,
Amini Island, Union Territory of Lakshadweep,
Pin — 682 552.

~.  Khalid A.P. dged 35 years, S/o. Alimohammed, Allyachetta
"\\\/\mml Island ‘Union Territory of Lakshadweep, Pin — 682 55
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8. Abdul Salam'A., aged 38 years, S/0. Khader Thottanada,
Aminipura, Amini Island, Union Tetritory of Lakshadweep,
Pin - 682 552.

9. Noorul I--Iassafrz'] KY.K..‘, aged 38 years, S/0. Abusala Kochu Kannada,
Kallakakkat, Amini Island, Union Territory of Lakshadweep,
Pin — 682 552.

10. Jalal B.M., aged 31 years, S/o. Khader T., Bahija Manzil,
Thattanoda, Amini Island, Union Territory of Lakshadweep,
Pin - 682 552.

11.  Najeeb A, ag,ed 31, S/o. Kidavu T.C,,
: Ayeshera, Amini Island, Union Territory of
Lakshadweep, Pin — 682 552.

12.  Nafeesath U., aged 35 years, D/o. Eassa Kottappura,
Unnam, Amini Island, Union Territory of Lakshadweep,

Pin - 682 552. ~ Applicants.

¢

(By Advocate: Sri Shiraz Bhava V.S.)
Versus

. The Union Territory of Lakshadweep,
Kavarathi — 682 555,
represented by its Administrator.

2. The Director of Panchayaths,
Department of Panchayaths,
Administration of the Union Territory of Lakshadweep,
Kavarathi — 682 555.

o3, The District Panchayath, Amini, rep. by its Execulive Officer,
Amini [sland, Union Territory of Lakshadweep, Pin — 682 555.

4. The Village (Dwee;p) Panchayath, Amini Island,
Union Territory of Lakshadweep, Pin — 682 555,

“Represented by its Executive Officer, ~ Respondents

(By Advocate: Sri S Radhakr‘ishnan)

56. OA 388/2013

oyit REIT

<
2 s tahg,
(ag n\Df‘/UNI

%

=



3.

K. Sajeedkhain, aged 26'year5,- S/o0. Cheriyakoya,
Kunnel House, Amini. Applicants

(By Advocate: Sri K.B. Gangesh)

Versus

The Adminis‘ti%to‘r,
Administration of the Union Territory of Lakshadweep,
Kavaratti — 682 555.

Director of Panchayats, Department of Panch‘éyats,
Administration of the Union Territory of Lakshadweep,
Kavaratti — 682 555.

Department of Animal Husbandry, Administration of the
Union Territory of Lakshadweep, Kavaratti, represented by its
Director — 682 555.

Assistant Settlement 'Ofﬁcer,
Amini Island ~ 682 554.

Village (Dweé‘.f)) Panchayat,
Kiltan Island, represented by its Executive Officer-682 552.

Village (Dweep) Panchayat,
Andrott Island, represented by its Executive Officer-682 553.

Village (Dweep) Parichayat, Amini Island, '
represented by its Executive Officer — 682 554. Respondents

(By Advocate: Sri S. Radﬁa‘kri's‘hnan)‘,

57.

I

2.

OA 390/2013

C.N. /\bdul IIakccm dged 38 years, S/o. Koya,
Lherxyannallal House, Kalpeni.

K.I. Cherlya‘koyaf K.C., aged 48 years, S/o. Pookoya,
Karupathaillam House, Kalpeni.

K.K.Sadique Ali, aged 44 years, S/o. Mohammed C.P.,

Konhdnkdkkada House,Kalpeni.

.';(\N Habusabi, aged 50 years, D/o. Attakoya,
:,"Lhcnydnnalldl House Kalpeni.

N
\’k meedabi, aged 41 years, D/o. Ramalan,



10.

15.

. 16.

7.

gl
Pakkath House, Kalpeni.

AT. Sheemalfg;i, 42 years, D/o. Hamzakoya,
Athanam Thottam Ho‘uSe-, Kalpeni.

A K. Mulhu 1

finad

aged 53 years, D/o. Cheriyakoya,

Alikakkada Hou%e Kalpeni.

KK. IIabusabl aged 42years D/o. Sayed Mohammed Koya,
Kandamkalam IIouse Kdlpem

Bambathi, aged 43 years, D/o. Ahammed P.,
Chadachiyoda House, Kalpeni.

Abdul Saleem M., aged 34 years, S/o. Mohammed A.K.,
Manjiyanam House,Kalpeni.

Naseema M.P., aged 33 years, D/o. Mohammed K.P.,
Mayamkakkapura House, Kalpeni.

Humairath P., aged 42 years, D/o. Sayed,
Poodiyath House, Kalpeni.

C.O. Balkees, aged 53 years, D/o. Yussaf K.V,
Chadachiyoda House, Kalpeni.

B. Abdurahiman, aged 49 years, S/o. Muhmed M.,
Beerandhoda House, Kalpeni.

K.C. Abdul Laffar, aged 38 yearé, S/o. A.boobackei',

Kuttiyachada House, Kalpeni.

M. Anwar,agiéd 37 years, S/o. M.P. Khader,

‘Maral House; Kalpeni.

M.P. Hajira, agcd 36 years, D/o. K.P. Mohammed,
Mayamkakkepura House, Kalpeni.

-~ C.G. Naseema Beegum, aged 36 years, D/o. Hamzakoya M.K,,

Cheriyachaman Gath House, Kalpeni.

K.K. Attakoya, aged 59 years, S/o. Ahamed Kunji Koya,
Kandamkalam House, Kalpeni. -

1ussam Ali, agcd 35 years, S/o. Nallakoya,
éttlpma House, Kavaratti.




o TSR

ot

22.  Jaffer, aged 32 years, S/o. Hasan TP,
Kaladi Housez.Kavaratti.

23. DBasheer, aged 36 years, S/o. MohammedP
Kunmname] House Kavaratti.

24.  Amina, aged 42 years, D/o. Aboobacker,
Theklapura House, Kavaratti.

25. Kadisha, aged 55 years, D/o. Aboobacker,.
Kunninamel House, Kavaratti.

26. Rahmath, aged 38 years, D/o. Mohammed P. V.,
Alachaoppada House, Kavaratti.

27.  Raziyabi, aged 33 years; D/o. Ali,
Kunnumpuram House, Kavaratti.

28.  Shamshadbeegum, aged 31 years, D/o. Kuttiyammed,
Kunnam House, Kavaratti.

29. Jameela, aged 37 years, D/o. Kunhikoya,
Fathima Manzil, Kavaratti.

30. Lilar, aged 28 yeais, S/o. Ahamed A.P.,
Kadapurathaillam, Kavaratti.

31. Noorul Anﬂe&, aged 33 years, S/o. Sayed Buhari,
Palalam House, Kavaratti.

32, Abdul Rasheed aged 23 years, S/o. Hasamar
UmblyapulaHouse Kavaratti.

33.  Hussain B. aged 43 years, S/o. Kunhi Kunhi P.,
Biranthoda House Kavaratt1

34. Mohammed‘al'_i T.P., aged 35 years,
S/o. Aboobacker K.K., Thekkilapura House, Kavaratti.

35. Sajid Kh‘a‘n., éllge"d' 39 years, S/o. Sayed Koya,
Edanilam' I?Ioifis‘e» Kavaratti.
o T ’ﬁf{’m;i/@ ~Nassin C., aged 33 years, S/o. Ali K.P.,
OSSN “»Ll onam Ilousc Kavaratti.

%ﬁammcd Raﬁ aged 37 years, S/o. Hamzath Haji A.P.,

3\/10 okepura Ilouse Kavaratti.
4<%



38.

39.

40.

41.

42.

43,

- 44,

45.

46.

47.

48.

49.

50.

51,

Mohammed g'haffee P.A., aged 35 years, S/o. Kuji Seedi Koya,

Puthiya Alikom, Amini.

Abdul Raheeiﬁl, aged 34 years, S/o. Abdu Rahiman,
Aynepura House, Kavaratti,

Mushin, aged"ii;_39 years, S/0. Nallakoya,
Kuttithayapura House, Kavaratti.

Akbar T.P., a;gied 33 years, S/o_. Kidave K.,
Tharammakepura House, Kavaratti.

FFaizel Hussain, aged 37 years, S/o. Shahul Hameed,
Palamkakkada House Kavaratti. '

- Najumudeen P aged 36 years, S/o Shamsul Noor

Pallicaham IIousc Kavaratti.

Shihab, aged 35 years, S/o0. Kunhimoideen, Mullapura House, ‘

Kavaratti.

Aman, aged 37 years, S/o. Aboobacker, Kaladi House,
Kavaratti.

Raheem A., ag,cd 30 years, S/o Khader, Agam House,
Kavaratti. :

Firozkhan, ag"‘éd 27 years, S/o. Sayed Poo,
Ullikanapur Hous'e, Kavaratti.

Abdul Hashxm M.1., aged 33 years, S/o. Attakoya
Mukriya Illam House, Kavaratti.

Kadlsha aged 44 years, D/o. Ukkas,
Umblyapuxa IIouse Kavaratti.

C.P. Abdul Razak, aged 42 yeaxs S/0. Mohammed,
Chamayathagpxa House, Kavaratti.

K. Abdul Rasheedu, aged 42 years, S/o. Hamzath,
Kunhibiyoda House, Kavaratti.

C.P. Réheem, aged 31 years, S/o. Hameed,

Chandipura House, Kavaratti.

VTP, ‘Habeeb Rahman, aged 43 years, S/o. Khalid,

“lathnuvathapuxa House, Kavaratti.



54,
55,
56.
57.
58.
50,

© 60.
61.
62.
63.
64.
65.

66.

P R 1 -

Moomihath, aged 37 years, D/o. Kidav,
Neliyampura House, Kavaratti.

Halima, aged”35 years, D/0. Koyamma,
T haleekepura House, Kavaratti.

Sayed . Abdu heem, aged 46 years, S/o. Haji Sayed Shalkoya
Ummarmanooda House, Kavaratti.

Abdul Reheem, aged 30 years, S/o. Hamzath,
Mannayapura House, Kavaratti,

Mullabi U.P., aged 38 years, D/o. Hamzath,
Ullkanapura House, Kavaratti. -

Sayed Abdul Jaleel, aged 39, S/o. Aboobacker,
Puthiya Kunnamkalam, Kavaratti.

Muhsin, aged:}38 years, S/o. Koyamma,
Kunnumpura House, Kavaratti.

Seethi Koya,".é,ged 39 years, S/o. Cheriyakoya,
Edanilam House, Kavaratti.

Mariyomm’abﬁ, aged 36 years, D/o. Mohammed,
Kattikulam House, Kavaratti.

Mohanﬁmged Shaﬂ, aged 33 years, S/0. Ahammed Haji,
Pakichipura House, Kavaratti.

Mube;é}la, agé'd 23 years, D/o. Sayed Poo,
Neliyampura;House, Kavaratti.

Salma“,iégeidzijz yedrs, D/o. Cheriyakoya,
Vadakila pura House, Kavaratti.

Muhalﬁmed,ég“ed 32 years, S/o. Attakoya,
Vadkilapura, Kavaratti.

Sairabanu P. I: aged 31 years, D/o. Sayed Shalk Koya,
Madal Ilouse Amini.

U
o .,

”Mohammcd A11 P. M aged 27 years, S/o. Hamza

OIyJa:;;ﬁ:gedm years, S/o. Abdul Khader,
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70. - CherxyamydM C., aged 32 years, S/o. Hameed,
: Melachetaa House, Kadmath.

71. Shafee-y.P., aged 39 years, S/o. Ismail,
Vadakkilapura House, Kadmath. -

72. Fazeerali N.M_., aged 25 years, S/o. Kahalid,
Noor Mahal, Kadmath.

73.  Shahul Hameed, aged 21 years, S/o. [brahim,
Melachetta House, Kadmath.

74,  Najmudeen P.N., aged 28 years,
S/o. Chenyakoya Puthiyathanoda House, Kadmath.

75.  Mohammed Iqubal, aged 46 years, S/o. Khader,
Attalada House,Androth.

76, Muthubi AK,, aged 42 years, D/o. Muthukoya,
Appurakkat House, Androth.

77.  Hajarommabi E.K., aged 40 years, D/o. Shikoya, |
Edayakkal House, Androth.

78. Badarudheen Koya A.B.., aged 38 years, S/o. P.S.J. Thangal,
- Aliyathammada Bithathabiyyapuram House, Androth.

79.  Asmabi, aged 38 years, D/o. Koyamm‘a A,
Mayyampokkada House, Androth.

80.  Shahnaz Bceg,/,um C.P., aged 36 years, D/o. Nallakoya
Chattapekkada House, Androth.

St e
1. Fathimath Suhara, aged 38 years, D/o. Koyamma,
Bappathiyoda House, Androth.

82. Nusaiba A, aged 45.years, D/o. Yousaf M.P.,
Achammada House, Androth.

83. Khaulath L., aged 38 years, D/o. Nallakoya T,
Lavandkkal House, Androth.

B Y @
84. Balha F a,g,cd 37 years, D/o. Pookunhikoya,
/‘ <o ;’“\ Thail ath IIouse Androth.
< g
,\D% WIS T :

@ {ahamth p. aged 47 years, D/o. Koya Kiadve,
athadallouse Androth.




86.
87.
88.
89.
90.
91.
92.
93.
94.
95.

96.

97.

g6

mab1 L., aged 40 years, D/o. Seethi M.,

Kadees 1€
cal House Androth

Lavana

Sarommabi T aged 43 years, D/o. Aboobacker,
Thachely IIouse Androth.

Mullapoo M. K aged 39 years, D/o. Koya
Mdldandurakatt House, Androth

Hafeera L., ag,ed 39 years, D/o. Koyamma K.P.,

Ldvanakkal Housc Androth

Aysummabi’ T., aged 45 years, D/o. Muthukoya K.P.,

 Thachery IIouse Androth.

Hab_e‘ebath A, aged 42 years, D/o. Muthukoya K.K.,
Ayinammada House, Androth.

Muthubi P.I\/I:i.,vaged 42 yeas, D/o. Yakoob,
Puthammadam House, Androth.

Ramlath Beegu;m'., aged 42 years, D/o. Sherukunhi,
Kunnel House, Androth.

Hameedath M., aged 43 years, D/o. Siddiqu M.K.,
Makl<¢§__1-{ous‘e, Androth.

| M ag,ed 39 years, D/o. Nallakoya M.,
‘ use, Androth.

Rahil M, agégd 39 years, D/o. Nallakoya,
Mathilfj_House, Androth. |

Hussaiﬁ P.P.j aged 45 years, S/0. Aboo Sala,
Poovinapura House, Androth.

). Attakoya, aged 56 years, S/0. Asainar K.,
s lAttalada; House, Androth.

101 > Sayeed-;:Mohammd Koya L., aged 54 years, S/o. Kader P.,

Lavanakkal House Androth.

Nﬂﬁﬁ‘k&i‘, ,



106.

i
=

- ¥ i
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Ismail; aged 40 years, S/o. Lava Burhikage Moosa,
Kunnumange House, Androth.

Subaldabl aged 37 years, D/o. K.K. Sayedmohammed,
Pathada House Androth.

Pookunhi, dg,ed 31 years, S/o. Saye Mohammed
Keechelam House, Androth.

M.P. Mohammed Hussain, aged 35 years,
S/o. Kidave, Moodampura House, Androth.

(By Advocate: »Sr’i KB Gangesh)

Versus

The Administrator,
Administration of the Union Territory of Lakshadweep,
Kavaratti - 6_82 555.

Director of Panchayats Department of Panchayats,
Administration of the Union Territory of Lakshadweep,
Kavarattl 682 555.

Departmem of Labour and Employment,
tration of the Union Territory of Lakshadweep,
Kavara_ttn - 6§2 555.

Applicants

Department. of Education, Administration of the Union Territory
of Lakshadwcep, Kavaratti, represented by its Director — 682 553.

Depar tment of Agriculture, Administration of the Union Territory of
Lakshadweep, Kavaratti, represented by its Director — 682 555.

Depanltmcnl of Women and Child Development,
nil strdtlon ofthe Umon Temtory of Lakshadweep,

Depat ment ¢ of Fisheries, Administration of the Union Temtory of
Laks na .weep Kavarattl represented by its Director — 632 555.



Lakshadweep Khad1 and Village Industries Board, |

9.
Kavarattl represented by its Chalrman 682 555.
10. Revenue Sub Dmsrona] Ofﬁcer Kavaratti Island — 682 555.
11.  Sub ’Dlyrs'ror’l'gzl: O‘fﬁce‘r,’-Amini Island — 682 554.
12. Assjs_tg | ngjnee‘r, LPWD Sub Division, Andrott Island-682 553.
13. Lakshé‘f}_ e‘;f)’f"D-‘i'striet Panchayat, District Panchayat (HQ),
Kavaratti, .
represented by its Chief Executive Officer — 682 555.
14, Village (Dweep) Panchayat, Kalpeni Island, reprcsented by its
Executive Ofﬂcer - 682 551,
15, Village (Dweep) Panchayat Kavaratn Island, represented by its
Executive Officer — 682 555.
16.  Village (Dweep) P_a’n-chayal, Amini Island,
representedby its Exccutive Officer — 682 554,
17. Vlllage (‘Dweep) Panchayat
ath Island, represented by its
Ofﬁcer - 682 553,
18. Vlllage (Dweep) Panchayat

Androth Island, represented by its
Executive Officer — 682 552. ' Respondents

[By Advocate: Sri S. Radhakrishnan (R1-8 & 10—18)]

S8.

I

0A 392/2013 |

Hussﬁann,{_ Slo Aboosala
amappada (Konchukakada) House,
resently working as Cleaner,
pjit'?'l;‘;_‘ Agatti.

Shukoor, S/o late Kldave
Pakrumupanoda House, Agathi,
Pxesently wqumg as Cleaner,

Wi \RGS Hospltal Agatti.

;
\ rr :rf,(-\’Q//

: Kalkandlyeda II@use Agalhl

Lxesem]y workmg> as Cleaner,

J iR"US IIOSpltal Agatti.




~

" 10.

11.

39

Hameedath, D/o Koyassan,
Aynepara House, Agathi,

“Presently workmg as Cleaner,

RGS b Iospltal Agatti.

Subal Mohamed
Kulal use, Agathi,

: ng as Cleaner,
RGS Hospltal, Agattl

Hajara, D/o late Hyder,
Beepapada House, Agathi,
Presently working as Cleaner,

~RGS Hospital, Agatti.

Sheemabi, D/o late Shamsuddeen,
Beepapada House, Agathi,
Presently working as Cleaner,
RGS Ilpspltal Agatti.

Abida, D/o Hameed

. choda House, Agathi,
Presently working as Cleaner,
RGS Ilospltal Agattl

Sulaikla, D/d Moh;amed,
Koylam House, Agathi,
Presently working as Cleaner,
RGS Ho_spital, Agatti.
Sulafunaln;, S/b Hamza,

a thiyoda House, Agathi,
or.king as Cleaner,

: 1tal Agatu

od S_/o Koyassan,
Iy H'ouse Agathi,
Plesently wmkmg as Cleaner,
RGS ~losp1ta1 Agattl

Scu(ulla S/o Abdulahxman
Manyathoda House, Agathi,
Pxesent_iy wmkmg as Cleaner




.90.
14. /o U;miiier,
: {o[u_se, Agathi,
ngias Dhobi,
g?tti
15. Abduiia S/o:Khalid

Kandavar Gothi House, Agathi,
Pre%entiy workmg as Cleaner, ., :
RGS Hospital Agiatti ' ' Applicants

(By Advoc_:ate_: Sri RV.YRa:madas)‘

|
I

Versus

I. Fhe Admmistrator

Agaui' J;sland Umon Territory of Lakshadweep 682553

3. 0T he Medical Ofﬁcer in charge, .
Commumty Health Centre, Agatti Island
Uni::'.c‘)" ' rritory of Lakshadweep 682553 Respondents

Sri S, Radhakrishnan (R1&3))

of’ he A351stant Engmeer Electrical,
Eectrical Sub DlVlSlOl’l Kadamat

2. K. I’ Jdialuddeen aged 41 years,
9/0 Hameed Madkmachctta Kattipura House,
boiirer,
. Assistant Engineer Electrical,
Division, Kadamat.

‘aged 31 years, S/o late Naiiakoya
Jouse, Kadamat, Skilled Labourer
Asmstant Engineer Electrical,
Division, Kadamat.

ulla, aged 42 years, So Hameed Melachetta,
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Biriy ouse; K'adamat,'Skilled Labourer, = -
ssistant Enginecr Electrical,
Division, Kadamat.

Elé

S. K.P: Kunlnkoya aged 41 years, S/o late I—Iassa1na1 P
Keelacherry House, Kadamat, Skilled Labourer : .
Office of the' Assistant Engineer, Electrlcal LR
Ilcculca gub Division, Kadamat. " Applicants

(By Advocate: ’Sri. 'R'. Sreeraj)

]. The /\dmmxsu ator
Unior’ Iemtmy of Lakshadweep,
Kavaldlu 682555

2. The Dn"eclox“o’f Panchayat,
\ : Department ofPanchayat
Administration of Union Territory of Lakshadweep,
Kavalam 682 555

o

lhc thci Executive Officer, Dlsmct Panchayal
Kadamat- 682 556

4, hc /\ss1stdm Lng,mcel Electrical,

/o C.O. Koyamma, aged 39 years

<illed Labourer, '
andry Unit,

ry of Lakshadweep, Kalpeni- 682 557

t Umprampappada House,

Utiion'T cun&y ofLakshadwecp, Kalpeni-682 557
and 1051dmg at Thithiyapada House,
Kalpcm Island 682 557.

M, Ivlydcr.v S/o late M.K. Yousef, aged 43 years
WOor as (,asv L.abourer,

e TERE-TER

2,
"\ ey
NA 7/“"

" "
g /L o —
, (‘Qimwf\/’”



Ammal qusbandry Unit,

Union | Iemtory of- Lakshadweep, Kalpeni-682 557
and reSLdmg 4t Manchiyanarm House,

:lan‘d 682 557

'ed Ibnu Jaffer, S/o K.P. Sayed aged 44
as Casual Labourer,

siding at
(alpem Island 682 557.

M.K. Naseel S/o P.Cheriyakoya, aged 33 years
wokag as Casual Labourer,

Animal Husbandry Unit,

Union T emtmy of Lakshadweep, Kalpeni-682 557
and residing at Malmikakkada House, :
Kalpen sland 682 557

M Kalam @/o M C Muthukoya aged 34 years
workmg as Casual Labourer; . e
andry Unit, |
‘e y-of Liakshadweep, Kalpem 682 557
mghat- Maral. House, g _
ihd-682 557.

K K., Mohammed Rafeeque S/o V.K. Kojankoya, aged 45
+ years, workmg as Casual Labourer, = -

Ammal Husbandxy Unit,

Union lemtoxy of Lakshadweep, Kalpeni-682 557

and rewdmg at Kandamkalam House, :

' .S/o late M. C Ahmedkunjl aged 47 years
sual Labouxer

workmg as Casual Labourer
Animal Ilusbandxy Unit,

e Umpn ]cmtoxy of Lakshadweep, Kalpem 682 557
h ”’-":“'-....,Qfand remdmg at Kakatchlyoda House,

haf}a S/o ‘latc Sayedmuhammedkoya :
cars, working as Casual Labourer
andly Unit,



.

1.

2. Lor 0,
Depallmcnt o'fiI anchavat
/\dmmlstxatxon of Union Territory of Lakshadweep,
Kavaratti-682555 |

3. The Chief Executive Officer, District Panchayat,

4

Kavaratti-682555. . Respondents

(By Advocate: Sri S. Radhakrishnan)
62. OA 4()0/2()13

1 ,PP Snch,Adg:ed 44 years, Slo M. Suban
.Puthlya Pandaram House, Agattl Island,
Union :I_,,qut_pxy of Lakshadweep.

2. Noushad Aliaged 32 years, $/o U. Sabjan,
Keela Saramma Pada House, Agatti [sland,

Union TCrrithy of Lakshadweep.

3. M. l .Abdul Nasu aged 28 years, S/o0 M. Abdul Rahiman,

iaged 30 years, S/o Kidave ,
IOuse Agatti Island,

Kanyamaohéita llouse Agam Isldnd
_Umon lemloxy of L a<shadweep

6. M. P Nvamu.ddm ag,ed 27 yecns S/OM Abusala
Melapuj
Union T

Applicants



L.

23

Union 'l“uxit(:)'r:y of Lakshadweep, Kalpeni-682 557
and residing : at Pokkarappada House
Kalpem Island-682 557. - Applicants

Unnikrishnan)
Versus

The :Ad'fninié%fr'f?ator,
Union Territory of Lakshadweep,
Kavaratti.-682555

The Director of Panchayat,
Department of Panchayat,

Union Territory of Lakshadweep,
Kavaxdm 687555

The Chlcf Executlve Officer, District Panchayat,
Union T cmtory of Lakshadweep,
Kavaratu 682555

The Vetu maly Assxstant Surgeon,
Village Dweep Panchayat
Kalpcm 682 557 Respondents

(By Advocate: Sri S. _Radhakrishnan)

61.

0A 3952013

Abid, S/o Yusuf, aged 40 years,
lala House, Kadamat,
1ct Panchayat Kadamat.

Sai nul
Cheri
Hclf

Abd‘ul Shukoor, S/o Sayed Ali, aged 41 years,
Ukkdy%hetta House, Kadamat,
Bus, Duver Dmrlct Panchayat Kadamat.

M. 'Khal‘id, S/'ofNadeel', aged 43 years,
Madurakam I"-IQuse, Kadamat,
Helper, District Panchayat, Kadamat.

Ayoobkhan @‘/oKunhikoya, aged 37 years,
certhi Mahal House, Kadamat,
] stuct Panchayat, Kadamat. Applicants

11R Sreeraj)

Versus
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Village (Dweep) Panchdyat pa—
Agatti [sland, Union Telrltory of Lakshadweep 682553

The Employment Of ﬁcer Kavaratti, .
Union Territory of Lakshadweep 682551

The Director ofPanchayat
Department of Panchayat, Kavaratti,
Umon Territory of Lakshadweep- 682551.

The thcf Executive Officer/Special Ofﬂcer
V1llaéc (Dweep) Panchayat,
/\gam Island, Union Territory of Lakshadweep -682553.

The Deputy Collector/ASO,
/\gam Island, Union Temtory of Lakshadweep -682553.

(By Advocate: Sri S. Radhakrishnan)

63.

1.

0OA 404/2013 -

* Nadirsha N.P., S/o Nallakoya P.V,

aged 31 years, Nenampappada (I—Iouse) Kalpeni Island.
Union Territory of Lakshadweep,
Working as Casual Labourer in the
Department of Science & T echnology- Kalpeni Dweep.

Affefudheen A.K.,

S/o Cherikoya K, aged 30 years,

Akkara (House), Kalpeni Island.

Union Territory of Lakshadweep,

Working as Casual Labourer in the

Department of Science & Technology-

Kalpeni Dweep. Applicants

(By Advocate: Sri Grashious Kuriakose, Sr.)
(By Advocate: Ms. Daisy I Daniel) '

I

Versus

The Administrator,
Union Territory of Lakshadweep, Kalpeni.




4. The Director,
Department of Science & Technology
Kalpeni.

(By Advocate: Sri S. Radhakrishnan (R1,3 & 4))

64. OA 406/2013

M.P. Shihabudheen, aged 30 years,

S/o E.C. Mohammed Alj,

Skilled Labourer, Animal Husbandry Unit, Kiltan,
Residing at Malayampura; Kiltan Island.

(By Advocate: Sri P.V. Mohanan)
Versus

1.*  The Administrator,
Union Territory of Lakshadweep,
Ka\/_aratti.—682555

2. Director of Panchayat,
Department of Panchayat,
Administration of Union Territory of Lakshadweep,
Kavaratti-682555.

3. The Veterinary Assistant Surgeon,
Office of the Veterinary Assistant Surgeon,
(Animal Husbandry Unit),
Kiltan Island, Lakshadweep-682 557.

4. The Chairperson,
Village (Dweep) Panchayat,
Kiltan-682 557.

(By Advocate: SriS. Radhakrishnan (R1-3))

65. OA413/2013

Asif Ajnad,, S/o Bader, aged 26 years,
Pathummathoda (House), Kiltan Island,

U.T. of Lakshadweep, Working as
Hv

'g@path ic Attender in Homeopathlc Unit

Versus

Respondents

Applicant

Respondents

Applicant



1. The Administrator,
Union Territory of Lakshadweep,
Kavaratti-682555.

2. The Chairperson,
Village (Dweep) Panchayat, Kiltan.

\ 3. Director of Panchayat,
Department of Panchayath, Kavaratti- 682555

4, Mission Director, _ _
National Rural Health Mission, Kavaratti- 682555.

5. Medical Officer in"Charge, ,
Primary Health Centre, Kiltan Island. Respondents

(By Advocate: Sri S. Radhakrishnan (R1, 3 to 5))

66. OA 423/2013

1 Abdul Kareem C., aged 42 years, S/o Subalr P. P
Chonam House, Agattl '

2. Ubaid V., aged 35 years, S/o Bamban,
~ Valiya lllam, Agatti.

3. Mohammed M. aged 40 years S/o Basha A. P
Moothammada House Agatti.

4. Hafsath M., aged 46 years, D/o Ummer,
Moothammada House, Agatti.

5. Maviya U., aged 48 years, S/o Ahamed,
Uriyoda House, Agatti.

6.  Umilla T.P., aged 54 years, D/o Khader,
: Thekkilappura House, Agatti.

7. Ummer C.K., aged 54 years, S/o Alif T.P.,,.,
Chek cakkal House, Agatti

] ?n \
: ADMIN/S ;\ Aboobacker P.K., aged 31 years, S/o Koyassan,
/% ‘Q - 4) »‘Puthukotta House Agatti.
. o \
"M.ohammed T.P. aged 39 years, S/o Ham/,a

‘g Thoppumpadi House Apgatti.
N
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A

10.  Saromma M., aged 39 years, D/o Hamza,
Mariyathoda House, Agatti.

1. . Ashraf A K., aged 42 years, S/o Ahamed M.,
Achan Kuttiyoda House, Agatti.

12, Abdul Razzak R., aged 33 years, S/o Hamza U.,
Roullammada House, Agatti.

13.  Shaffabi P.P., aged 36 years, D/o Hamza K.,
Puthiyapura House, Agatti. Applicants

(By Advocate: Mr. K.B. Gangesh)
Versus®

I The Administrator,
Administration of the Union Territory of Lakshadweep,
Kch‘ldlll 682555

2. Director of Panchayats,
Department of Panchayats,
Administration of the Union Territory of Lakshadweep,
Kavaratti-682555. :

3. Director of Education,
Directorate of Education,
Administration of the Union Territory of Lakshadweep,
Kavaratti-682555.

4. Village (Dweep) Panchayat,

Agatti Island represented by

its Excecutive Officer-682554. Respondents
(By AdVdcaté: Sr.i’ S. Rad»hakrishnan )
67. ()A 444//2013
/\boosallh S/o Rdsheed Koyd
Padalapura, Kiltan Island: - E . _
Union Territory of Lakshadweep, Pin-682558. Applicant
(By Advocate: Sri Shabui‘S}'e‘e‘dharan)

. Versus

I Union '1"errit(jry of Lakshadweep represented

by the Administrator,
Kavaratti-Island. Pin- 682555.
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2. The Director of Panchayat,
Union Territory of Lakshadweep,
Kavaratti Island. Pin- 682555. v

3. The Chairperson,
Village (Dweep) Panchayat,
Kiltan Island.
Umon Territory of L akshadweep, Pin- 682558

4, The Executive Officer,
Village (Dweep) Panchayat,
Kiltan Island.
Union Territory of Lakshadweep, Pin- 682558.

5. The Assistant Engineer,

Electrical Sub Division, Kiltan Island.

Union Territory of- Lakshadweep

Pin-682558. ' : Respondents

(By Advocate: Sri S. Radhakrishnaﬁ(Rl, 2,4& 5Y))
68. 0OA453/2013

I Hameed K., S/0 Abdul Rahman, aged 36 yeaxs
Keelazillam H) Kiltan [sland. ‘
Union Territory of Lakshadwcep
Working as Casual labourer in
Lakshadweep Building Dcvclopmem Board, Kiltan.

2. Saleem K., S/o Badar K, aged 28 years,
Kuttukum (H) Kiltan Island
Union Territory of Lakshadweep.
Working as Casual labourer in.
La‘kSheiidweep Building Development Board, Kiltan.

3. ]Ilsmm(xn, S/o Mohammed, aged 38 years,
Pakkiyoda (H) Kiltan Island.,-
Union Territory of Lakshadweep.
Working as Casual labourer ih
Lakshadweep Building Development Board, Kiltan.

4. Ponkutti, S/o Pookaqya, aged 48 years,
: Surambiyoda (H) Kiltan Island,
Union Territory of Lakshadweep.
Working as Casual Labourer in
Lakshadweep Building Development Board, o
Kiltan, R ' Applicants




oo

(By Advocate: Mr. Grashious Kuriakose, Sr.)
(By Advocate: Ms. Daisy | Daniel)

Versus

| The /-\ifhninistratOr,
Union Territory of Lakshadweep.

2. The Chairperson,
Village (Dweep) Panchayat, Kiltan.

3. Secretary,
Lakshadweep Buxldmg, Development Board,
Kavaratti.

4. Director of Panchayat,

Department of Panchayat, Kavaratti.

Respondents

(By Advocate: Mr_. S. Radhakrishnan (R1,3104))

69.  0Q.A No.488/2013

Salmath
D/o. Sayed Koya -
Madapally House
Chetlat Island.

(By Advocate Mr, K B :G‘anges'»h)
Versus
[ The /\dmlmsualon

Admlmsll ation of the Union Territory
of L akshadwcep, Kavaratti — 682 555.

2. The Dmcton (Services)
' Administration of the Union Femtoxy
of Lakshadweep (Secretariat),
Kavaratti ~ 682 555,

(S

Department of Science and Technology
Union Territory of Lakshadweep,
Kavarathi — 682 555.

chmscntcd by its Director.

(By Advocatc M., 9 Radhakmlman)

70. QA 492/2013

Applicant

Respondents



ol

K. Bushra Beegum, W/o Ilakeem

Aged 27 years, Casual Labour,

Office of the Veterinary Assistant Surgeon,
Animal Husbandry Unit, Amini.
Lakshadweep-682 552.

(By Advocate: Sri V.B. I-Ia'i'inarayan)
Versus

I Union of India rep. By
the Administrator,
Union Territory of L akshadweep,
Kavaratti Island, Pin- 682555

2. The Director of Panchayat,
‘Department of Panchayat,
Union Territory of Lakshadweep,
Kavaratti Island- Pin- 682555.

3. The Veterinary Assistant Surgeon,

Animal Husbandry Unit, AminL.

Union Territory of Lakshadweep-682 552.
4. The Chairperson,

Village (Dweep) Panchayat,

Amini, Lakshadweep -682552.
(By Advocate; Sri S. Radhakrishnan (R1-3))

71.  OA 499/2013

. Rahmath Beegum Keelakunnikkam,
W/o. Mohammed B.X,
Data Entry Operator (MGNREGA),
Sub-Divisional Office,
Kadamat Island,
Union Territory of Lakshadweep.
Residing at Keelakunnikkam House,
Kadamat Island
Unton lemtmy of L akshadweep, PIN 682 556.

2. Moham’med Shafi Qraishi Malika,
7""‘;*;: S/o0. M. Sayedali,
\Data Entry Operator (MGNREGA)
\ r,m Jlage (Dweep) Panchayat Office (MGNREGA)
; Ti siding at Malika House,
-§(a amat Island,

o

7 ~‘AL<Z amath Island, Union Territory of Lakshadweep,

Applicant

Respondents



Union f’Territory of Lakshadweep, PIN — 682 556 :
(By Advocate Mrs. Sreedevi Kylasanath) | ‘
| Versus

. The Administrator,
Union Territory of Lakshadweep,
(Department of Rural Development)
Kavarathi.

2. The District Programme Coordinator,
MGNREGA, Kavarathi,
Union Territory of Lakshadweep.

The Programme Officer,

National Rural Employment Guarantee Act,
Office of the Programme Officer, '
National Rural Employment Guarantee Act,
Kadamat, Union Territory

of Lakshadweep.

(U8

(By Advocate Mr. S. Radhakrishnan)
72.  OA 507/2903

Muthu Koya K

CasualLabour, Street Light Maintenance
Village Dweep Panchayath, Amini Island
Union Territory of Lakshadweep

Permanent address : Kunninamel House

Amini Island, Union Territory of Lakshadweep
Pin—-682552 .

(By /—\clvocabte".: MI‘.TCG S‘wamy)

Versus

L.
i Lakslueid@weep Administration
4 Kavaratti — 682 555
: 2. The Executive Engineer

(Department of Electricity)
- <\dministration of the Union Territory of Lakshadweep
quax'atti - 682 555
W i '
~3, i ThetSecretary (Panchayats)
i {Dirgctorate of Panchayats)

Applicants

Respondents

Applicant



e ’ )

o 3
Administration of the Union- Territory of Lakshadweep -
Kavaratti — 682 555

4. The Chairperson
Village Dweep Panchayat
Amini Island,
Union Jcmtmy of L akshadweep 682 552

5. The Assistant l:ngme_er (Ele)
Electrical Sub Division ,
Union Territory of Lakshadweep
Amini Island — 682 552
6. The Director
(Duccto;atc of Panchayats) - '
Administration of the Union Temtory of Lakshadweep
Kavaratti— 682555 .. .~ . e . Respondents

(By /\c vocatc Mr. S Radhaknshnan (Rl -3,5&6)

73. Q.A I\o 509/2013

I Ma]ccha Bec&,um K C.
- Dlo. Indeen Kandilath
Kaval Chetta House, Androth.

-2 Shahidé Beegum K. |
' D/o. Hamzakoya
Kandlath House, Androth.

3. Subaida M.
‘D/o. Kidave U.K-
: 'Makkct House, /\ndloth

4. Aysha Bccgjum P.V.K
' D/o. Yakoob P.K:
Puthlya Pentamveh Kad
/\ndloth :

5. Rahmath Bccgum.l(':
D/o. Hamzakoya P. pl
Kunhali House, Androth.

b, Thahira L.
e x\H,,, ~Dio. Sccthl Nallal
A Bavanakal House
Ahuoth

\ ‘!n.“‘

3
.Aﬂ)

)' rAﬂubanda A.
fo. Saycd Mohammed M.
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Aliyathara House, Androth.

8. Fathimathu Suhurabi P.V.K
D/o. Majeed P.V.K
ibeli Kad, Andloth

9. Siyad Khdn L.
S/0. Kunhikoya A. (Late)
Kandilath House, Androth.

10. Raisa K.
D/. Badarudheen Melechetta Mechery
Kadiyammada House, Androth.

1. Haseena Beegum C.P.]
D/o. Abdulla M.P
Chermmachery Puthiya Illam House
And1 ;1h

12 Habmb] P.U.P
D/o. I’akarukdheen K. Cheriyadam
Ummathabiyapura House, Androth.

(By Advocate: Mr. K.B. Gangesh)
‘Versus

L. The Admxmshatm
Administration of the Union lemtory
odelwhadwcep, Kavarathi — 682 555.

2. -Dlrect,w,,atc oflndusmes
Union Territory of Lakshadweep
Kavarathi, represented by the
Dircctor of Industries — 682 555.

3. Coir Supervisor |
Coir Production Centre, Androth — 682 557.

(By Advocate: Mr. S. Radhakrishnan)

74. QA 510/2013

Applicants

Respondents

_ Applican.t



w o

tos
Versus ;

The Administrator o
Union Territory of Lakshadweep
Kavaratti — 682 555

The Director of Panchayath
Department of Panchayath
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555 !
i
The Executive Officer, -
Village (Dweep) Panchayeﬂth
Kadamat - 682 556

The Chairperson |
Village (Dweep) F anchayath

Kadamat— 682.556

The District Programme Coordinator
MGONREGA, Kavaratti — 682 555

The Sub Divisional Officer and
Programme Officer MGNREGA : L
Kadamat - 682 556 o ' Respondents

(By Advocate: Mr.S.Radhakrishﬁan (R1-3,5&6)

75.

N

OA 557/2013

K.V.Naseer ,
Kodavalappu House, Kiltan
Cook, Government Scmon Secondary School
Kiltan '

K.P.Dawood

Kilappura House, Kiltan

Peon, Government Senior Secondaly School Applicants

Klltan N : Applicants

(By Advocate: Mr.R.Sreeraj)

———

/;{'\1" T 7\_ \\

>} 3% ;I\ll“//n “v \

h
‘.\"

f

Versus

\.
e Admlmsu ator

Ffyton Territory of Lakshadweep

-y

KaiV' ratti — 682 555

Director of Panchayath
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O . | {05
Department of Panchayath '
Administration of Union Territory of Lakshadweep

Kavaratti — 682 555 {»

3. The Executive Officer, .
Village (Dweep) Panchayath
Kiltan — 682 558

4,  The Chairperson

Village (Dweep) Panchayath

Kiltan — 682 558 '
5. The Prmmpal -

Government Senior Secondary School

Kiltan — 682 558 - Respondents
(By Advocate: Mr.S.Radhakrishnan (R1-3 & 5) -

76. QA 566/2013

l. Safiyath S
- Cook, Government High School
Kadamath
Residing at Pallam, Kadamath Island
Union Territory of Lakshadweep

2. P.P.Ismail
Cook, Government J.B. School
Kadamath
Residing at Kadamath Island

3. M.P.Attakoya
Cook, Government J.B.School
Kadamath
Residing at Kailiyammakada
Kadamath Island

4. K. K .Khalid
Cook, Government J. B School
Kadamath

Residing at Biriyommada
- Kadamath Island




/““ ' R €+ AN
6.  Ummer P.PI )
Cook, Government J.B. School
Kadamath -
Residing at Alikothapura
Kadamath Island ’

7. Hidayathulla P
Cook, Government J.B. School
Kadamath
Residing at Kadamath Island

8. Muhammed Shafi P.P
Cook, Government S.B.School
Kadamath
Residing at Kadamath Island

9. Pookunhlkoya P.P
Watchman / Helper
Government Jawaharlal Nehru Senior Secondary School
~"Kadamath
Residing at Puthiyapura
Kadamath Island

10.  Abdullakoya B.M
Watch and Ward
Government J.B.School, Kadamath
Residing at Biriyommada
Kadamath Island

11, JaferP
Driver, Jawaharlal Nehru Senior Secondary .School
Kadamath |
Residing at Pupathada :
Kadamath Island Applicants

(By Advocate: Mr.P.V.Mohanan)
Versus

l. The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555

.20 Director of Panchayath

= Department of Panchayath .

\.'C';.-AdmmlsUatlon of Union Telritory of Lakshadweep
" Kavaratti - 682 555

{'\,‘J i

I H/e Head Master
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Government J B School
Kadamath — 682 556

The Principal
Jawaharlal Nehru Senior Secondary School
Kadamath — 682 556

(By Advocate: [\/Ir.S.Radhakrishnén )

77.

OA 567/2013

Habeebulla P.M :

Puthiya Malika House, Kadamath
Driver, Government Jawaharlal Nehru
Senior Secondary School '
Kadamath Island

(By Advocate: Mr.P.V.Mohanan)

Versus

The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555

Director of Panchayath ¥
Department of Panchayath

Administration of Union Territory of Lakshadweep

Kavaratti — 682 555

The Pnnc1pa]

Respondents

Applicant

Government Jawaharlal Nehru Senior Secondary School

- Kadamath Island 682556

(By Advocate: Mr.S.Radhakrishnan)

78. (A 580/2013
. Yacoob
Kathathe Chetta House, Kladmat.
2. Vahida
Marikilam House, Kavaratu
' 3.‘..':-;' . Habusa

) .Alachapada, Kavaratti.

\

: ';;_;- Yacoob
" Kaladi House,{Kavaratti.

Respondents



I5.

Muhammed Salih i
Aynepura House, Kavaratti:

Fareeda Beegam :
Molokepura House, Kavalattl.

Saleem .

Pallicham House, Kavaratu
!A: 'i

Bamban :

Nambicham House Kavarattl.

! :
P

Sayed Abdullakoya i
Chendipura House, Kavalattl

‘Nafeesathbi P
“Poodiyam House, Kavaratti.

Jamaliyath. .
Thirinipura House, Kavarattn

Fazeela Beegum
Kannipura House, Kavaratti.

Ummer
Thirinikad House, Kavaritti.

Firozkan

Athnachammada House;Kavaratti,

‘.

Jaffer

Marikilam House, Kavaratti.
|

~ Amanulla,
" Mela [llam House, Kavatattx

Sirajudheen
Molokepura House Kavaratti,

Hiyasudheen
Chamayathapura - Iouse Kava1 atti.

Fathahudeen

Kadapurathaba House lKavax atti. |

&1 Muneer

Kuttipapepura House, Kavaram



21.

22.

24,

25.

26.

27.

28.

Ashik
Puthiya Alikom Ilouse Kavaram

_ Muhammed Musthafa,

Achadapurakatt House, fA‘h‘drott

Mujeeb Rahman T.P, "
Thaleka Pura, Kavaxatu‘ .

i
{
Jamhar Hussain b

Beeranthoda House, Kavarattl

Muhsin , é»" :
Beeranthoda House, Kavarattl ,

Rauf
Chettipura House Kavaratm

Hazarath ‘
Chungam House, Kavaratti

Khalid
Thottathapura House, Kavaratti

(By Advocate: MI‘.K.B.Gangeéh)

.

‘f represented by its Exécutive Officer,

Versus

Fhe Administrator
Administration of Union Temtory of Lakshadweep
Kavaratti — 682 555

Director of Panchayath

Department of Panchayath

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

Director of Agriculture !
Department of Agriculture
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

Director of Animal I~I.u;sbémdry
Department of Animal Husbandry

Administration of Union: Territory of Lakshadweep
4 Kavaratti — 682 555

i Village (Dweep) Panchayath Kavaratti Island

Applicants



Wi
Pin — 682554 | S Respondents
(By Advocate: Mr.S.Radhakrishnén)

79,  OA 587/2013

I Rasheed Koya
Multi Task Employee
Public Library; Kilthan
Residing at Kilthan

2. Smt.Sulfabeegum
Cook, G.H.S Kadmat
Residing at Melachetta Hauumakudl
Kadamath Island L Applicants

(By Advbcate: Mr.P.V.Mohanan)
| Versus

1. The Admlmstlalm 1 1
Union Territory of L. dkshadweep
Kavaratii — 682 555

2. Director of Panchayath
Department of Panchayath
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

The Library and Information Assistarit
Office of Library and Information Assistant
Public Library, Kilthan ‘Island 682 557 Respondents

(OS]

(By Advocate: Mr.S.Radhakrishnan)

80. 0OA601/2013

Rasheed Koya S.V:, S/o- Abdulla Koya P.S.,
Shaiknaveed (H), Kiltan Island PO.,
Union Territory of Lakshadweep, Pin -682 555. Applicant

(By Advocate: Mr. Shabu St‘eédliax'an) :

- i Versus
;;ﬂ"f Union Territory of'Lakshavdweep, represented by the
~:‘n.nf§dmmlstlator Kavaratti Island Pin - 682 555.
T l
! :i“f s

he Director of Panchaﬂyath,ﬂbmon Territory of Lakshadweep,



/d!'\

Kavaratti Island, Pin — 682 555.
',u i
The Chairperson, Vlllage (Dweep) Panchayath,
Kiltan Island, Union lerrxtory of Lakshadweep,
Pin — 682 558. j
. T
4, The Executive Officer ;i Village (Dweep) Panchayath,
Kiltan Island, Union Temtory of Lakshadweep, Pin — 682 558.

('S

5. The Library and In ("ormatnon A391stant Public Library,
Kiltan Island, Union T emtory of Lakshadweep,
Pin — 682 558. ) !j’ : | Respondents
§

[By Advocate: Sri S. Radhakrishnan (R1, 2, 4 & 5)]

I
81. OA 634/2013 .

Malikdeenar, aged 21 yeas, S/o Hamzath
Sara Manzil House, Agatti. Paras : Applicant
i' X
(By Advocalc Sri K.B. Gangesh)
S
Versus
I The Administrator, ‘

Administration ofthe Union Temtory of Lakshadweep,
Kavaratt1-682 555. [ .

2. Director of Panchayats},
Department of Panchayats,
Administration of Union Teritory of Lakshadweep,
Kavaratti — 682 555. i . :
3. Department of Educatllon Administration of the

Union Territory of L akshadweep, Kavaratti,
xepresented by its Dlrector - 682 555.

4, Village (Dweep) Panc}’iayat

Agatti Island, leplesented by its Executive Officer,

682 554. P Respondents
(By Advocate: Sri S. Radhak{rishnan)

i
‘

OA 635/2013

.
i

'



- N3
Agattl. G
3. K.M. Shahida, aged 40 yeaevxfs,vD/ov."Kasmi, Kuttiyam
Mukriyoda House, Agatti.  *

4. K.M. Amina, aged.46 years,; D/o Abdul Rahman,
Kuttiyam Mukriyoda Housqugattl  Applicants

(By Advocate: Sri K.B. Gangesh) "’

\l{e,r'sus‘
. The Administrator, LR
Administration of the Union Temtory of Lakshadweep,
Kavaratti-682 555. LV
2. D‘il‘GC‘tOI‘ of Hea.l.th‘ Services}znx_i"
Directorate of Health Services,
Kavaratti — 682 555.

3..  Medical Officer in chalge T8 "ﬁi_;'»/';; E
Community Health Centre; Agattl - 682 553

4. Medical Officer in Chazge Rajzv Ganohi Specia)ity Hospital,

‘Agatti — 682 553. s, AR
5. Village (Dweep) Panchayat Agattl Island, represented by its
Executive Officer, 682 553. _ Respondents
e

(By Advocate: Sri S. Radhakrnshnan)

83. OA 791/2013 i T

Fareeda, Beegum M.L. Meppada Illam,
Agatti Island. . EX ) Applicant

Peneits
b,

(By Advocate: Sri K.B. Gangesh)

Vérsus
Lfeg il
. The Administrator,
Administration of the Unior Terrxtoxy of Lakshadweep,
Kavarat(i-682 555. S

——

/[ ’f?// -;chfepartmem of Panchayats 4
sAﬁm!;nnstxatlon of Union Femtory of Lakshadweep,
gl@aﬂaram — 682554, i
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3. Project Manager, Desiccated CQchut Powder Unit,
LLakshadweep Developmen'tf:COrpolration Ltd.,
Agatti, Kavaratti — 682 554., ;

4. The Deputy Director (Admn) Lakshadweep Development
Corporation, Kavaratll = 682 554

5. Village (Dweep) Pancl 1ayatv ?'
Agatti Island, represented by 1ts Executlve Officer, ‘
682 553. . _ 4 Respondents
(By Advocate: Sri S. Radhakrishh‘zia:rfi)

84. QA 822/2013

B.P. Navas, Aged 27 years, S/o. Kasml I\/I P,
Valiyapura House, Kilthan Island P. O
U.T. of Lakshadweep: 3 - Applicant
O .
(By Advocate: Sri P.V. Mohanan) 't
- Versus
1. The Administrator, PEEE:
UT of Lakshadweep, o
Kavaratti-682 555. o

2. Director of Panchayat,
Department of Panchayat, |
Administration of UT of Liakshadweep,
Kavaratti - 682 555. L

3. T he Prmmpal Govemment ngher Secondary School,

Kilthan Island — 682 556. - Respondents
(B_j ANoveealy © Sh S M“’m[\w\’?)
85. OA 880/2013 o

Muthukoya N.P Lo
Nalakapura, Kiltan Island = .. A ~
Union Territory of Lakshadweep 682 558 _ Applicant

(By Advocate: Mr.Shabu Sreedharan)'

1‘\"\ W T"w\;‘\

~ Versus:




s

2. Director of Panchayath
Union Territory of Lakshadweep
Kavaratti Island — 682 555

3. The Senior Admmlstrattve Ofﬁcer
Education (District Panchayath)
Union Territory of LakshadWeep
Kavarattl Island - 682 555

4, The Principal
‘Government  Senior Secondary School
District Panchayat KiltanIslarid; -
Umon Territory of Lakshadweep 682 558 Respondents

{

(By Advocatc Mr.S. Radhaknshnan)

86. 0A8982013 1?.':;“-f-
K.C.Abdul Khader
Kulikaraya Chetta House iz -
Chetlat Island pe

Umon Territory ofLakshadweep 682 554 ‘ Applicant
(By Advocate Mr. %abu Sreed! 1aran)

(_-7..«,«4 1

- Versus :
I.  UnionT erritory of L akshadweep represented
by the Administrator AR

Kavaratti Island — 682 555 ff“*l".‘ o

, i ol I

2. The Director of Panchayatti .
Union Territory of LakshadWeep
Kavaratti Island — 682 555 e

3. The Senior Admmnstnalnve Ofﬁcer
Education (District Panchayath)
Union Territory of Lakshadweep
Kavaratti Island ~ 682 555 K

4, The Principal :

Government Senior Secondaly School
District Panchayat, Chetlat .Island -
U’~mon Territory of L akshadweep 682 554 Respondents

{iveem
i
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87. QA 904/2013

Kadeeja C.P i
Cheriyapurakad
Kalpeni Island e g - Applicant

(By Advocate: Mr.K.B.Gangels'h);f

Versus 7 i

I.  The Administrator SRR
Administration of the Umon Terrltory of Lakshadweep
Kavaratti — 682 555

2. Sub Divisional Ofﬁcer E
Office of Sub D1v1310nal Ofﬁcgr
Kalpeni Island - 682 554 '

3. The Director (Rural deVe’l'oprﬁe‘,m)
Department of Rural Developrient
Administration of the Union Territory
of Laksl hadweep, Kavaratu - 682 555 Respondents

(By Advocate: Mr.S.Radhakrls’h“n'an)' '

88. 0OA 905/2013

1. Abdul Khader C. g
Chekkiriyammada IIouseI e
Agatti Island : S

2. Buédr Jamhar T.P
Theklapura House Nl
Agatti Island. e Applicants

(By Advocate: Mr.K.B.Gangeshy <
i,/"f};: s

Ver's.u'sji L T

1[,‘:;‘1 R

. The Administrator

Administration of the Umon Terrltory of Lakshadweep
”"‘;I(avaxam Island - 682 555

2. Dncctm ofPanchayaths
Depaxtmcm ofPanchayaths
/\dmlmsuduon of the Unidn Territory of 1, akshadweep
Kavaratti [sland — 682 555 '

o
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3. Project Manager l ’
Desiccated Coconut Powder Unit
Lakshadweep Develogment Corporation Limited
Agatti, Kavaratti - 682 555 '

4. The Deputy Director (Admn).
Lakshadweep Development.Corporation
Kavaratti — 682555 |

5. Village (Dweep) Pancﬁayéfh
Agatti Island represent!ed byits :
Executive Officer - 682:553. . Respondents

(By Advocate: Mr.S.Radhakrishnan)

89. OA 939/2013

I Safiyullah K.C. -
Kuttiyachada House
Kalpeni Island ..

2. Saifulla M.1
Melaillam House
Kalpeni Island

3. KunhikoyaM.V . |}
Mathil Valiyammada House.
Kalpeni Island 3

4. Kidave K.O 3
Kakkachiyoda House | . -
Kalpeni House oo Applicants

(By Advocate: Mr.K.B.Gangei'sh)t' |
Versus

. The Admmlstrator |

Administration of the Union Temtory of Lakshadweep
Kavaratti Island — 6821555 .

2. Director of Panchayaths
Department of Panchayaths -~ -
..., Administration of the Union Territory of Lakshadweep
AR j~’-.__;"j~_,_'Kavaratti [sland — 682 555
| ' 3‘.'-.‘"‘”}_'-;.},_-._".;Lakshadweep Building{Development Board
" vz Union Territory of Lakshadweep
A Kavaratti represented by its Secretary — 682 555
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4. The Technical Officer
Lakshadweep Building Development Board
Kalpeni Island — 682 553

5. Village (Dweep) Panchayath

Kalpeni Island represented by its

Executive Officer - 682.553 : Respondents
(By Advocate: Mr.S.Radhakrishnan)

90. QA 942/2013 |

!

l. Mohammed Ashik
Palliyat House
Androth Island

2. Abdul Latheef
Karakunnel House
Androth Island

3. Mohammed Ubaidulla
Chodath House |
Androth Island

4, Mohammed Fathahulla ! B
Karachetta House . '
Androth Island R Applicants

(By Advocate: Mr.K.B.Gangesh) ;':' o
Versus

l. The Administrator

Administration of the Ufnon Temtory of Lakshadweep

Kavaratti Island - 682 555

I
L
2. Director of Panchayaths

Department of Panchayaths -
Administration of the Urion Terrltory of Lakshadweep
Kavaratti Island — 682 555

3. Lakshadweep Building Development Board
Union Territory of Lakshadweep
T ‘Kavaraltl represented by its Secretary 682 555

4L “;,I he Technical Officer ?I
o hakshadwcep Building ]?evelopment Board
Androth Island - 682 554

,l’

N o}

1
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e
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Village (Dweep) Panchayath
"Androth Island represented by its .
Executive Officer - 682 554 : Respondents

(By Advocate Mr.S. Radhakrlshnan)

91.

I

QA 952/2013

Abdul Salam N.P

Casual Labourer

Power House, Kalpeni

Residing at Nenampappada House
Kalpeni, Union Territory of Lakshadweep

C.K.Attakoya , |

Casual Labourer : y

Power House, Kalpeni -

Residing at ChakakeeliHouse

‘Kalpeni, Union Territo;ﬁy‘p'»f Lakshadweep

P.Mohammed " l| |

Casual Labourer BN

Power House, Kalpeni !

Residing at Pokkayoda House

Kalpeni, Union Temtory of Lakshadweep

Hamza Koya P

Casual Labourer

Power House, Kalpeni

Residing at Pallath House

Kalpeni L Applicants

(By Advocate: Mr.Hariraj M.R)

o““"""""‘"\q_

AN V"?l‘“ﬂ\ ’l he Admmlstlator : '3'-'% x

BT

Versus
vl f
Union of India represenlted by'the Secretary
to Government of India *
Ministry of Home Affaxrs
New Delhi - 110 001 ¥

b
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4. Junior Engineer,
Electrical Section, Kalpeni -
Union Territory of Lakshadweep - Respondents

(By Advocate: Mr.S .Radhakrishnan (R2-4)

92. QA 1100/2013

Abdul Khader C.P
Chandipura, Kavaratti
Union Territory of Lakshadweep - Applicant

(By Advocate: Mr.P.V.Mohanan)
Versus

. The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555

2. Director (Rural Development)
Department of Rural Development

Administration of the Union Territory of Lakshadweep
Kavaratti — 682 555

3. Director of Panchayath
Department of Panchayath

E;, Administration of Union Temtory of Lakshadweep

' Kavaratti — 682 555 Respondents
?

] (By Advocate: Mr.S.Radhakrishnan)

93. OA 1202/2013

. Akathar Ahammed K K
Internal Inspector
Agricultural Department, Kalpeni
Kunnamkulam House .
Kalpeni Island
Union Territory of Lakshadweep

2. Mohammed Igbal KPV
Intema’l Inspector

"\ Kalpem Island

Umon& Territory of Lakshadweep
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‘ 3. Fareeda Beegum P.V N
Internal Inspector (Multi Skilled Worker)
Agricultural Department, Kalpeni
Pentamveli House’

Kalpem [sland _
Union’ Temtoxy of Lakshadweep | Applicants

(By Advocate: Mr.P.V.Mohanan)
Versus

. The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555

2. Director of Panchayath
Department of Panchayath
Administration of Union Territory of Lakshadweep
Kavarattn - 682 555

3. Agricultural Officer
District Panchayath (Agriculture)
Kalpeni [sland — 682 557

4, Chief Executive Officer
District Panchayath ‘
Kavaratti — 682 555 | ‘ Respondents

(By Advocate: Mr.S.Radhakrishnan)

94.  0Q.A No. 1225/2013

C.P. Showkathali,

S/o. Mohammed Koya A

Casual Labour, Electrical Section,

Kalpeni.

Residing at Chemmanam Pally House .

Kalpeni - Applicant

(By Advocate: Mr. Hariraj M.R)

J——— Versus
//’,/‘.:v;;:‘\‘l f??"r,-} <,
vt h Umon of India
HA S .
& ented by the Semetary to
¥ / yovernment of India,
A T: \ Ml,. nistry of Home Affairs
A L ‘&N
ESAN Agw Delhi— 110 001,
\‘_i;j‘\“‘ .::/ A\\.._,.. “:\ x
\T‘P ”‘/ r‘<[ M ke
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The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 535. °

Executive Engineer

Department of Electricity

Kavaratti, Union Territory of \ ‘
Lakshadweep — 682 555. o ‘

()

4 Junior Engineer,
Electrical Section
Kalpeni, UT of Lakshadweep — 682 555. Respondents

(By Advocate: Mr. S. Radhakrishnan for R2-4)

These applications having been heard together on January 17, 2014,
the Tribunal delivered the following common order on March 6, 2014:-

ORDER
Hon'ble Mr.Justice A.K.Basheer, Member (J)

Applicants in this bunch of 94 Original Applications are residents of
various Islands in the Union Territory of Lakshadweep. Admittedly, dll the
applicants have been -working on casual/daily wage basis in various
departments under the Administration. All of them were engaged on casual
basis for.89 days and re-engaged after a technical break of one or two days.
This process has been going on in the case of quite a number of them for
the last 10 to 20 years while in the case of a large number of others, such
engagements are for 5 to 10 years and others are for two/three years or less.
But in majority of the cases (in 80 Original Applications), these casual
employees were engaged/disengaged by Village/Dweep Panchayats and/or
District Panchayats. For the sake. of convenience, these cases are

categorized as “Panchayath and Non-Panchayath”.

2. The common grievance of all the applicants is that their services are not
being regularized even though they have been working for years together, albeit

o c,asual/daxly wage basis. Therefore the common prayer in all these cases is for
AT .

o,

/’( U"‘fé 1.5004' adlrculon to the respondents to regularize their services. In the case of a
£0C7 . ;
}who have bcf/n retrenched on completion of the period of engagement,

€ prayeE i3 for issu% direction to re-engage them.
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3. The short question that arises for consideration 1in all these Original
Applications is whether the applicants are entitled to get their services

regularized.

4. It has been noticed »already that in majority of the cases, the
applicants have been engaged to work in various departments under the
Village/Dweep Panchayats and or/District Panchayats. There’fore, the
Administration has taken a preliminary objection that this Tribunal has no
jurisdiction to entertain those cases in view of the judgment rendered by a
Division Bench of the Kere;la High Court in Administrator and another
Vs. Naderkoya and others — 2005 KHC 248. It is further contended by the
learned counsel for the Administration in these cases that going by the
dictum laid down in a catena of decisions of the Apex Court as well as that
of various High Courts,. the services of the applicants are not liable to be
regularized since they were .admittedly engaged on casual/daily wage basis
for 89 days, though, of course, many of them were re-engaged after a

technical break of one or two days.

5. In the other batch of cases in which the applicants have been
engaged by the Administration in various departments under it, the
contention raised by the respondents is that their engagement being of
casual nature, they are also not entitled to get their services regularized.
The common contention in all these cases is that these casual engagements
were made without holding any regular selection process and that such

engagements were not against sanctioned posts.

6. In this context, the learned counsel for the Administration has
invited our attention to the following decisions in support of the above

e «(,omemlon -
/,f\‘” ‘,,3’ e

N \Secretarv State of Karnalaka & Olhers Vs. Umadevi and Others -.
Ly uﬁ()()é} 4 5CC 1.

\
ate of Rajasthan Vs. Daya Lal - (2011) 2 SCC 429.
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3. Satya Prakash and Others Vs. State of Bihar and Others -
(2010) 4 SCC 179.

4. Official Ligquidator Vs. Dayanand and Others - (2008) 10 SCC 1.
5. R N.Nanjundappa Vs. T.. Thimmiah - (1972) 1 SCC 409.
6. Jeemon V.R. Vs. State of Kerala - 2012 (1) KHC 397.

7. State of Kerala Vs. Valsamma - 2012 KLT 294.

Non--Panchavath Cases
OA 212,266, 268, 299, 325, 347, 354, 366, 372, 380, 488, 499, 509
& 1225 of 2013.

7. In the above cases, the applicants have been admittedly engaged by
the Administration in various Departments like the Department of Science
& Technology, Industries, Environment & Forests, Electricity,
Directorate of Labour & Employment, Directorate of Arts & Culture,
Weights & Measures etc. While 7 applicants in OA 299/2013 and 47
applicants in OA 301/2013 have been working in the Department of
Agriculture for the last 17 years right from ‘January 1997, 2 of the
applicants in OA 225/2013 have been working for 18 years whereas others
in the above QA for the last 9 years. Similarly the applicants in OA
347/2013 have also been working ever since 1997. We have referred to the
above 2 or 3 cases only to illustrate.that majority of the applicants in all the
cases - whether in the category of Panchayat or Non-Panchayat - have been
working as casual employees for more than 10 years and quite a number of

them have 8 to 10 years of service to their credit, if not more.

8. It is beyond controversy that all the applicants were engaged on
casual basis without undergoing any regular selection process though in
some cases the applicants have vaguely contended that such a process was
n'.il_'g‘- fact undergone. However, in those cases also, no material has been
pla;g_e.d:pefore us in support of the above contention. Similarly it is not in
dlspute that such engagements were not made against sanctioned ‘pésts. In

shéﬁft, tHis process of casual engagement on daily wage basis for 89 days
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rA"’has been going on in the Union Territory for the last two decades or more.
These employees have continued in such casual service with a technical
break of one or two days for several years as a matter of routine.
Apparently it is a case of Hobson's choice for them. It is on record that a
large number of such casual efnployees had approached this Tribunal in the
'90s seeking regularization. or absorption. We have been informed that
some of them were in fact absorbed. But the applicants before us in this

bunch of 94 cases have apparently been less fortunate.

9. Umadevi (Supra) is a Jandmark judgment on the subject of
“irregular” or “illegal” appointments in public employment. The five judge
Bench had dealt with issues relating to absorption, regularization,
permanent continuance of terﬁpOrary/contractual/casual/dai1y-wage or
adhoc employees appointed/recruited and continued for long in public
employment dehors the constitutional scheme of public employment. The
Apex Court exhorted alllc}he High' Courts not to issue directions for
absorptién or regularization uﬁles_s the recruitment itself was made
“regularly or in terms of the constitutional scheme. While issuing the above
diréction, their Lordships reiterated that it must be insisted that the States
must make only regular recruitments and appointments. It was further
observed that it would be erroneous to merely consider equity for a handful
of people who have approached the Court with a claim, while ignoring
equity for the teeming millions seekinvg empldyment and fair opportunity to
compete for employment. While dealing with irregular appointments as
distinguished from illegal appointménts of duly qualified persons against
duly sanctioned vacant posts, the Apéx Court, after referring to those
employées who have continued to work for 10 years or more but without

the intervention of the orders of the Court/Tribunals, directed that the

questlon of regularization of the services of such irregularly appointed
.

e
/’ &:{, J,emﬁ}@\yees be considered on merit in the light of the principles settled by
<\ Al } ’,

f"""”"\

\AmLourt in the cases in S.V.Narayanappa — AIR 1967 SC 1071
Nanjurtdappa - (1972) 1 SCC 409 & B.N.Nagarajan — (1979) 4.8CC

v (0\

’g%a ne time measure.
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10. A three judge Bench of tﬁe“"-'Apex.Court in Official Liquidator Vs.
Dayanand & others had, after noticing some of‘the judgments/orders of the
court which ‘took a different view from the law. settled in Umadevi, -
observed that those cases were illustrative of the non- adherence to the rule

of judicial discipline which is sine qua non for sustammg the system.

1. In Harminder Kaur — (2010) 1 SCC (L&S) 202, the Apex Court had
held thus:- '

" Long service by itself may not be a ground for directing
regularization. Regularization is not a mode of appointment.
When appointments in public office aie required to be made,
provisions of Articles 14 & 16 of the Constitution of India are
required to be scrupulously followed. 'When a a'eparture is’
made for not scrupulously following the conditions precédent
laid down in the statutory rules, as also the constitutional
scheme, il is imperative that the same must be done within the
four corners of the delegated power by the authority
concerned."

12. | In the above case (Harmmder Kaur), the appellants were school
teachers and they were appointed by the Education Department of
Chandigarh on contract ibasis for a specified period. In the offer of
appointment itself it was made clear that the appointees would not have
any claim for ad-hoc/regular appointments available in the Institute and
that the contractual appointment could be made only against sanctioned
post. The Apex Court while concurring with the view taken by the High
Court held that initial appo.imments of the appellants were made in gross
viol'atiohf': of the provisions contained in the relevant Act and also the
- doctrine of equality enshrined under Articles 14 & 16. However, taking
note of the admitted position that 800 ‘posts of teachers were lying vacant,

—————

// ‘the<»A‘pex Court explessed the hope that the plight of the appellants would _

o [\ FETAY
-0

,:taken into account by the administration and consnder the

o

,‘esnrabﬂ)lty)of relaxing the age-limit provided in the Rules.
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13. In Nanjundappa (Supra), the Apex Court had héld thus:-

~[f the appointment itself is in infraction of the rules or if it is-in -
violation of the provisions of the Constitution, illegality cannot be -
regularized. Ratification or regularization is possible of an act which
is within the power and province of the authority, but there has been
some non-compliance with procedure or manner which does not go
10 the root of the appointment. Regularization cannot be said to be a
mode of recruitment. To accede to such a proposition would be 10
introduce a new head of appointment in defiance of rules or it may
have the effect of setting at naught the rules.”

14.  We do not propose to burden this order by referring to several other
decisions rendered by the Apex Court following the principles laid down

by the five judge Bench of the Apex Court in Umadevi (Supra).

15. But.one disturbing feature that has been noticed in this bunch of
cases is that  the authorities coricémed, be it the Lakshadweep
Administration or the Village (Dweep.) Panchayats/District Panchayats,
have not shown any anxiety about the sad plight of many'of the employees
who have continued in service for one or two decades or slightly less. It
is also not clear whether any attempt was ever made to regularize the
services Qf thdse irregularly appointed employeeé who had completed 10
years of service as indicated in Para 53 of the judgment in Umadevi

(Supra) at that point of time.

16. Be that as it may, the fact remains that hundreds of employees m this-
bunch of Original Applications have admi.ttedly been working for a decade
or more with routine technical break of one or two days on completion of
89 days. It is true that the Administration or Panchayats may not require
the services of quite a number of those employees throughout the year; but

still it appéars that many of them have been allowed to continue. Many of

tinistration or Village (Dweep) Panchayats have not come out with
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any data as regards the actual requirement of employees in various
departmejnt’s'f under them. It has been noticed that in some of the
departments, the casual employees have been working apparently against
regular posts for years together.. Why is it that such posts are not identified and

sanctioned ? There is no clue.

17.  Learned counsel for thé respondents has submitted before us that the
policy of the Administration is to give minimum employment to maximum
number of jobless people at~least for a few days ina year by engaging them
in one scheme or the other. The policy is laudable. But still, the question is
why large number of employees working on certain posts for years together
without any prospect of being regularized or absorbed, are being képt on
tenterhooks like this ? The very fact that these people have been allowed
to continue on those posts for years together w‘ill show that such posts are
not of casual nature.‘ We do not propose to deal with the above aspect any
further at this stage though it may be observed that the attitude of the
Administration and the local Panchayats appears to be totally uncharitable,
to say the least.

Panchayath Cases |

18. In .the other bunch of 80 Ojriginal Applications, in which the
applica'rrtls‘l‘%ﬁave been engaged by Village (Dweep) Panchayats or District
Panchayat,' the main contention raised by the learned counsel for the
Administration is that this Tribunal has no jurisdiction to entertain these
cases in view of the decision rendered by a Division Bench of the Kerala

High Court in Naderkoya (Supra).

19. In the above case, some casual labourers working in the Water
Supply Scheme of the Village (Dweep) Panchayat of Agathi Island had
approached this Tribunal, aggrieved by the failure of the Union of India

AT 'afﬁ‘cs\f}\e Lakshadweep Administration in granting them temporary status

he pg%lérj of India, in O.M.No. 51016/86/Estt (C) dated 10. 09 1993. It
: ayy! %t}?{at the upkeep, maintenance and distribution of the drmkmg water
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to the local residents of Agathi Island were initially undertaken by the
Public Works Department. Later, it was entrusted to AVAM Society.

Grant-in-Aid was provided to meet the additional expenditure

Society used to manage the;Scheme‘ Later, Island Councils were brought ™%

“into existence as per Island Council Act. Still later, the Counci‘lvs' ‘were

abolished as the Lakshadweep Island Regulation, 1988 was repealed by
Section 88 of the Lakshadweep Panchayat Regulation, 1994 and during
the year 1995 all the assets and liabilities of the Island Council of Agathi
were transferred to Village/Dweep Panchayat of Agathi. Thus all the
labourers working with the Water Supply Scheme came under the Village
(Dweep) Panchayat. The casual labourers who had approached this
Tribunal were admittedly under the services of the Dweep Panchayat and
they weré being paid by the Panchayat from the fund available with it.
After considering the claim of the casual labourers, the Tribunal issued the
following among other directions:-

a) The Second respondent ie. the Lakshadweep Administration
would adopt the Department of Personnel & Training Casual
Labourer (Grant of Temporary Status & Regularization) Scheme:
1998 and prescribe it prospectively to the Panchayals for granting.
temporary status to casual labourers as per the parameters of the
scheme.

b) The first respondent, i.e. the Union of India in the Ministry of
Personnel, Public Grievances and Pension would ensure thal
appropriate legal and technical formalities are completed and the
Scheme is made applicable expeditiously.

¢) From the date of issue of these orders and until the Lakshadweep
Administration prescribes the scheme to the Panchayats for
regularization of eligible casual workers, no regular appointments
would be made by the Panchayats in respect of at least two third of
the regular vacancies in Group D which would be kep! reserved for
the regularization of the casual workers under the scheme.

(d) No casual workers. including the applicants, who are in the
service of the Panchayais on the date of issue of these orders would
be retrenched on the face of availability of work or for making way. .

o~ for fresh recruits without considering them for the grant of temporary
i \,i s Watus if eligible as per the scheme.
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Tribunal in Original Applications.No.1297 & 218 of 1998 had rejected an

21,

‘Court\ in O.P.No.28776/2001.
No. 57 /

. identical relief claimed by some oihcr casual labourers, holding thus:-

"We have carefully periised the pleadings and other materials on
record. We have also given our anxious consideration to the rival
submissions. We find that in both these O.As under consideration,
the applicants were engaged by the Island Council of

Androth/Minicoy. They might have continued to be engaged

subsequently by the succeeding local self Government body, namely
the Village (Dweep) Panchayat of Androth/Minicoy. The
Chairpersons of the respective Island Council might have with or
without proper authority from the Councils issued what are
purported 10 be appoiniment orders and the subsequent service
certificates. We have good reason to reject the same as those do not
reveal the applicants' nexus with the Administration of U.T. of
Lakshadweep in order that they might have a cause of action before
us. The applicants have not adduced any evidence to show that they
were appointed against any posts sanctioned or approved by the
Lakshadweep Administration................

- In the case on hand the applicants were not employed against
any posts sanctioned by the administration and that would make all
the difference. The Island Council or the Chairpersons, as the case
may be, for reasons best known to them, seem to have accommodated
these people. They might rightly come under the wage employment
programme as a poverty alleviation measure under the DRDA or

“they might have been employed since the Village (Dweep) Panchayat

authorities considered il expedient to give employment 10 them. It
probably might have offered some succor by way of daily rated
wages to the unemployed local persons..................

Neither the Panchayat authorities (respondents 4 and 5) nor
the applicants have shown how the posts created/retained in addition
to those sanctioned ‘by the Administration could be considered
regular. As malters stand, the Administration of U.T. of Lkshadweep
has. no accountability as far as the matter of regularization of the

applicanis are concerned. The anxiety of the U.T. Administration to

prevent misapplication of funds granted to the Village/District
Panchayat for developmental purposes lowards expenditure on
account of wanlton appointments of staff’ against posts neither
created nor sanctioned nor approved is legitimate. "

The above decision was confirmed by a Division Bench of the High

Stll later, OA No.1008/1997 and OA a

g‘~998 were also dismissed by a common order followmg the

de0151on~3 mentloned supra. This order was also conﬁrmed by «the High

Court in O P.No0,35164/2001.
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22.  After referring to the above orders, the Division Bench of the High
Court in Naderkoya (Supra) held that Lakshadweep Administration did not
have jurisdiction to frame scheme for absorption of casual employees in
the service of the Panchaya’t. It was further observed that the question of
absorption was a matter which the Panchayat has to consider takmg into
account its financial status and various other administrative p011c1es The

following are the observations of the Division Bench:-

"In view of the above mentioned circumstances, we have no
hesitation to hold that the Tribunal has committed a grave error in
giving direction (o Lakshadweep Adminisiration to adopt the
Department of Personnel & Training Casual Labour (Grant of
Temporary Status & Regularization) Scheme 1993 and prescribe it
prospectively to the Panchayats for granting temporary status (o
casual labourers. The direction given to the Panchayat not to effect
any appointments 1ill - the Lakshadweep -Administration frames
Scheme, is illegal and do not fall within the jurisdiction of the
Tribunal. Further direction given to the Panchayat that no casual
workers would be retrenched on the face of availability of work falls

within the domain of the Administration. In such circumstances, the
order passed by the Tribunal in OA 820 of 2001 stands set aside."

23. In this context, it is pertinent to note that in many of the cases, the
Chairpersons of the Panchayats have issued orders of appointment of
casual labourers. It is falrly conceded by the learned counsel for the
apphcants that such orders could have been issued only by the Executive
Officer of the concerned Panchayat. Strangely, in some of the cases, the
Panchayats are represented by their Chairpersons and not by the Executive

Officers.

24. There is yet another aspect of the matter. In the course of hearing of
the cases, it was submitted by learned counsel for the applicants in some

cases that different political parties are in power in various Panchayats.

E¢ uations of power have changed after the last Pahchayat elections. Some

N
ofﬁcs of these Panchayats More 1mp011antly, fresh engagements are
bem; G made on  political  basis and some  of the

dlséngagements/retrenChments also have political colours.



25. - In OA 300/2013, the Chairperson of Village (Dweep) Panchayat of
Androth Island has appeared through Advocate R.K.Muraleedharan, and
contended in the written statement, inter-alia, that termination of services
of the applicants in the above case is exclusively within the jurisdiction of
the Panchayat especially after issuance of Annexure R4(b) notification
dated March 7, 2012 issued by the Administration of the Union Territory
of Lakshadweep. It is pointed out by the learned counsel that by virtue of
Annexure R4(b) notification issued in terms of Articles 243(g) of the
Constitution, the Panchayats are vested with powers and authoritf to
function as institutions of local self governance. The learned counsel has
invited ouf attention to various clauses contained in the above notification
in support of the argument that the Panchayats are vested with the right
and authority to "hire and fire" employees. However, it is conceded that
the Village (Dweep) Panchéyats have no power to regularize the services
of the applicants though the Panchayats are in dire need of the services of
the applicants who are having sufficient experience. It is further coriceded
by respondent No.4 in the above case that the Panchayats are not vested
with the power to create any post without prior approval of the

Administration.

26. Strangely, in most of the cases relafing to employees engaged by the
Panchayats, the Standing Counsel for the Administration himself has

appeared for the Panchayats as well.

27.  Learned counsel for the applicants in some of the cases have invited
our attention to various ‘provisions contained in the Lakshadweep
Panchayat Regulations, 1994 and the allied rules thereunder. While
inviting our attention to Lakshadweep Panchayat (Grant-in-Aid) Rules,

1997, Sri P.V.Mohanan who appears for the applicants in some of the

ef,§-;;;~epntends that once the Administration sanctions 'Grant-in-Aid", it is

" for. He "Panchayat to execute the various works like  road

“.“Construction/repair/maintenance, ~ water  supply, ~ drainage, . local
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development works, primary education, health and sanitary schefne etc.
For this purpose, the Panchayéts can engage workers and therefore
necessarily the Panchayats have the power to regularize or absorb casual
workers, especially after-the introduction of the Lakshadweep Panchayats
Regulations, 1994. The learned counsel has invited our attention to
Article 234(g) and Article 40 of the Constitution of India in this context.
We do not propose to refer to or deal with identical arguments advanced
by other learned counsel as well, since it has already been noticed that
gotng by the decision in Naderkoya (Supra), this Tribunal has no
jurisdiction to entertain this bunch ovf Original Applications relating to

employees who were engaged by the Panchayats.

28.  Sri N.Unnikrishnan who appears for the applicants in OA 394/2013
has raised a further contention that the casual labourers who have been
working for more than 240 days in a calender year are entitled for
protection under Chapter V (a) of the Industrial Disputes Act and that their
services cannot be dispensed with arbitrarily. It is further contended that
one set of casual employees cannot be replaced by another set of casual
employees as held in Stlate of Haryana Vs. Piara Singh - (1992) 4 SCC
118. The learned counsel points out that some of the applicants in OA
394/2013 have been working since 1994 while others have put in more

than 4 years of service.

29. The sum. and substance of the arguments advanced by the learned
counsel for the applicants in all these cases is that they may be allowed to
continue in service, albeit on casual basis. 1t is true that the applicants in
all these cases, whether in the cétegory of Panchayat or non-PanchaYat,
have been working on casual basis for a large number of years. It has been

noticed already that some of the applicants have been working since 1994

_and many of them since 1997. Quite a few of them have been working for

s
‘4 o g
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Ej‘i‘(\)ds ranging between 5 to 10 years. There are only very few who have
beetisworking for 2-3 years or less. Most of them are still continuing on the
k1 , ¥ .

-of interim orders passed in these cases.
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30.  When these cases had come up for consideration before a Single

Bench (Judicial Member) on 3.7.2013, the following order was passed:-

“9. Perusal of the applications reflects that save that in all the
cases, the period of engagement at one stretch is limited to 89 days
and with an artificial break of one day, the cases are not identical in
other aspects, In many, the period of engagement is for over two
decades, in some, specific qualifications have been prescribed; in
some other the work cannot be carried out by all as such jobs
requires either training or specialization or training.  Admittedly, a
number of applicants have been functioning as casual labourers for
decades by now. Most of them have been through regular selection
though some of those had not initially registered their names with the
authority concerned. Some of them have been functioning in
veterinary units which require special skill: some function as drivers
and the like. In many cases, the wages are fixed per month. Thus,
the applicants do not constitute a homogeneous group but a
heterogeneous cluster. Continuance of interim order or vacation of
interim order for all without intelligible discrimination would not meet
the ends of justice. Keeping in view (a) the rights that might have
been crystallized by some (e.g. in respect of those who have been
functioning for a long time without the intervention of the
Court/Tribunal), (b) the qualifications prescribed in some cases, (c)
the specialized nature of the job, which cannot be performed by all;
(d) the consolidated amount payable to some instead of wages on
per day basis under the Wages Act, (e) the fact that many of the
applicants are functioning under certain scheme, continuance of the
interim order has to be considered differently for different categories
of applicants though till now, by a common order on 4" June, 2013
and thereafter the interim order has been passed.

10.  For this purpose, all the serving casual labourers should be
identified and grouped as under :-

(a) Those who have put in more than 10 years of casual labour
service, with or without the artificial break. - These may
include those who have been inducted with specific qualification
of matriculation/ITI and the like and a/so those who have been
inducted under specific schemes

(b) Those who have been inducted with specific qualification of
matriculation or other specialized course beyond Matriculation, such
as ITl, or possessing specialized skills, such as date entry operator,
drivers etc. which job cannot be accomplished by ordinary casual
labour normally engaged for manual works. This list may include
those who have been engaged under some project or scheme, but
not coming under (a) above, i.e. with less than ten years of service.
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(d)  Those who come under the MGNRGS scheme

(e)  Those who are mere casual labourers not falling under any of
the above.

11.  Of the above, disengagement of the existing casual labourers
and replacement by others in the waiting list, should be first in
respect of (e) above. These casual labourers cannot claim any right
to continue and they have to be rotated. And in their place, for 89
days, those in the waiting list (wardwise/Islandwise) may be
engaged. This again, should be after giving them a notice of two
weeks before disengagement. The purpose of giving two weeks
_notice is that if the casual labourers sought to be d;sengaged feel
that they belong to category (a) or (b) above, they may make due
representation and the same would be considered forthwith by the
Administration and their decision communicated to such individuals.

12.  Similarly, those coming under group (d) above, ie. those
who have been engaged under the MGNRGS could be disengaged
as in their case the scheme itself-was affording employment for a
period of @ minimum of 100 days, which would enable those who
are still waiting to avail of the benefit of the scheme. Such of these
casual labourers could be disengaged after they have been granted
100 days of work and hereagain, fter g/vmg them a notlce of two
weeks before d/sengagement

13.  In respect of (c), if the scheme under which the casual
labourers have been engaged provides for certain conditions
precedent for d/sengagement it is subject to such a condition only -
their services could be disengaged. Rest of the casual labourers
shall continue until further orders.

14.  In respect of (b) and (a), their services as casual labourers
shall not be disturbed until further orders. The disengaged casual
labourer (as.contended by the counsel for the applicant in OA No;.
507 of 2013), if falls under (b) or (a) above, i.e. with more than ten
years of service or with specific qualification such as matriculation or
the like (here stated to be ITl), he shall be re-engaged before the
next date of hearing and conf/rmat/on given on the next date of
hearing.”

31. Pursuant to the above order, the Panchayats/Departments have
issued certain circulars which are marked as Annexure AS to A8 in OA
300?2013 Apparently, some attempt has been made to categérize the
labourers group-wise as delineated in the above interim order. Thercufler,
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judgment of the Division Bench of the Kerala High Court in O.P.(CAT)
No.133/2012 and No.606/2012, contending, inter-alia, that its policy is to
give minimum employment to maximum people at least for a few days in a
year. In this context the Administration has also referred to some of the

schemes floated by the Union of India which ensures minimum 100 days'

employment in a year to maximum number of people.

32. The short qUestion that arises for our consideration is whether the
applicants are entitled to get their services regularized or not. It has been
noticed already that there is nothing on record to show that the applicants
had been engaged against any sanctioned posts or that they were so
engaged after undergoing regular selection process. In our view, the
Administration has been largely respdnsible for the prevailing unfortunate
scenario. It may be true that.the Administration or Panchayats in their
anxiety to give soxﬁe solace to a large number of unemployed people might
have engaged these applicants on casual basis. Undoubtedly, their services
were required in various Departmenis or Works as otherwise many of the
essential services would not have been in operation. Because of the
peculiar geographical natu’re of the tiny islands and also the scarcity of job
opportunities, the islanders are destined to face this rigmarole without any
demur or protest. These people cannot aspire to get employment in the
mainland also. The predicament of the islanders is understandable.
However, going by the catena of decisions referred to above, it cannot be
held that the applicants are entitled to get their services regularized. It has
been repeatedly held by the Apex Court that there is no room for any
sympathy for such casual labourers even if they have continued in service

for a large number of years.

33, But, in our view, the Administration has to necessarily give adequate

consideration to those employees who have been working on casual basis
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benefit of relaxation in age and other esseatial qualifications to the extent
possible when fresh recruitments aw'being made. It shall be ensured by the
Administration that the entire process of engagement of employees on casual
basis (if it becomes extremely essential and unavoidable) is streamlined so
as to avoid unnecessary legal complications in future. Appropriate
guidelines/regulations can be formulated for engagement of casual
employees in the projects (either seasonal or otherwise) that may be

implemented in the island.

34. We refrain from issuing any other directions since, in our view, it
falls within the domain of the Administration. However, the Administration
shall address the issue relating to all these. employees who have been toiling - |
for years together on casual basis, with utmost compassion, and give them
the benefit of relaxation in age, educational qualifications etc. while making

o

regular recruitment. -

3s. Original Application Nos, 212, 266, 268, 299, 325, 347, 354, 366,
372, 380, 488, 499, S09 & 1225 of 2013 are disposed of with above

directions.

36. As regards other Original Applications, where engagements were made
by Panchayats, it is held that this Tribunal does not have jurisdiction to
entertain them. It will be open to the applicants to approach appropriate
judicial forum for redressal of their grievances. These Original Applications

are, therefore, dismissed.

37.  The interim orders in force as on today shall remain extended till
April 4,2014. !
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